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INTRODUCTION
1. the Chairman, Estimates Committee, having been authorised 

by the Committee to submit the Report on their behalf, present this 
Seventy-First Report on the Ministry oi Rehabilitation—Reception, 
Dispersal and Rehabilitation of New Migrants arriving in India from 
East Pakistan since 1st January, 1964.

2. It would be recalled that the Estimates Committee for 1959-60 
had examined the estimates of the Ministry of Rehabilitation— 
Eastern Zone—and presented the Ninety-Sixth Report (Second Lok 
Sabha) in April, I960, which dealt with relief and rehabilitation of 
displaced persons from East Pakistan. Action taken by Government 
on the recommendations contained in the above Report was examin
ed by the Estimates Committee (1961-62) who presented the Hund- 
red-and-Seventieth Report (Second Lok Sabha) on the subject.

3. The Committee took evidence of the representatives of the 
Ministry of Rehabilitation on the 15th and 16th December, 1964. The 
Committee wish to express their thanks to the Secretary, Ministry 
of Rehabilitation, the Director General of Relief and other officers of 
the Ministry of Rehabilitation for placing before them the material 
and information they wanted in connection with the examination of 
the estimates.

4. The Report was considered and adopted by the Committee on 
the 26th March, 1965. It was sent for factual verification to the 
Ministry of Rehabilitation on the 27th March, 1965. During factual 
verification, the Ministry submitted certain additional facts and 
figures pertaining to some of the paragraphs in the Report for con
sideration of the Committee. These were considered by the Com
mittee at their sitting held on the 2nd April, 1965 and such of those 
as have been accepted have been suitably incorporated in the Report.

5. A statement showing an analysis of the recommendations con
tained in this Report is also appended to the Report (Appendix X V ).

N e w  D e lh i;
April 3, 1965.__________
Chaitra 13, 1887 (Saka).

ARUN CHANDRA GUHA, 
Chairman,

Estimates Committee.



CHAPTER I 
GENERAL

A. The New Influx
Ever since the partition of the country, there has been Introductory, 

a continuous flow of people belonging to the minority 
communities from East Itokistan into the bordering Indian 
States of West Bengal and Assam, and the Union Territory 
of Tripura. This is due primarily, ii not solely, 
to the sense of insecurity prevailing amongst
the minority communities in East Pakistan and this sense 
of insecurity has often been accentuated by widespread 
and organised riots and raids on the minority communities.
Besides, there is also the question of economic difficulties, 
as the minority communities there have very little econo
mic opportunities to earn their livelihood. After the riots 
of 1950, there was a large exodus of persons belonging to 
minority communities from East Pakistan into the bor
dering Indian States and it continued upto ebout the 
middle of 1952. But even after that, there has been a 
continuous flow of migrants from East Pakistan, though in 
lesser dimension, so much so that by the end of July,
1958, the total migration from East Pakistan was estima
ted at 41.17 lakhs. In March, 1958, certain restrictions were 
imposed on migration from East Pakistan. But even then 
the migration continued. In 1962, there were well-orga
nised riots and assaults on the minority communities in 
Rajsahi and other adjacent districts of East Pakistan and 
about 20/25 thousand people migrated to India. Then 
came the riots in January/February, 1964. This time the 
riots were more well-organised and widespread than even 
the riots of 1950. The number of casualties is anybody’s 
guess, but it ran into thousand. The rate of influx of 
migrants from January, 1964 onwards assumed serious 
proportions and this time even Buddhists and Christians 
were also harassed and that led to the mass migration 
from East Pakistan into India. Large number of tribals 
also migrated both after the Rajsahi riots of 1962 and after 
the last riots of 1964. Distressing reports were received 
of harassment of migrants including assaults on women, 
robbery and physical violence on a large scale in the 
course of migrants’ journey across the border.

2. An idea of the size of the present influx, composed Mi*wk>» 
of the members of the Hindu minority in East Pakistan **“ • ***** 

«ome Tribals, Buddhists and Christians can be had from 
the following figures furnished to the Committee of migra
tions from East Pakistan into West Bengal, Assam and



Tripura during the period 1st January 1964 to 31st Decem
ber, 1964:

West Assam Tripura Total Monthly 
Bengal average

(a) 1.1.1964 to 5*09,332 1,70,713 94,670 7,74,715 77.471-5
3i.IO.64 (6574%) (22-04%) (12-22%)

(tO1.11.1964) to 69,106 6,505 5,670 81.281 40,640.3
31.12.1964 (85-02%) (800%) (6-98%)

Grand Total: 5,78,438 1,77^*8 1,00,340 8,55,996
(67-58%) (20-70%) (11-72%)

It would be seen that though the migrations during the 
last two months of 1964 haye averaged 40,641 persons 
a month as against the monthly average during the first 
10 months of 77,472 persons, the exodus is still continuing 
creating problems of immense magnitude for the Govern
ment in regard to relief, maintenance and ultimate rehabi
litation of new migrants a sizable portion of whom arrive 
in destitute or near destitute condition.

Brak-up of 
migrations 
into catego-

3. Out of a total of 8:56* lakhs new migrants who arrived 
in India during 1964, 4.42 lakhs or 51.6 per cent have 
arrived without any travel document, 2:50 lakhs or 29'2 
per cent have come with Migration Certificates issued oy 
the Deputy High Commissioner for India at Dacca and 164 
lakh or 19-2 per cent persons possess regular Passports 
issued by the Government of Pakistan. The detailed break
up with percentages of migrants under each category 
crossing into West Bengal, Assam and Tripura is as fol
lows:

West
Bengal Assam Tripura Total

With Migration 
Certificates—
(a) Till October 2,14,738 6,458

1964 (9698%) (292%)

(b) 1-11-64 to 26,474 1,899
31-12-64 (92-89%) (667% )

230
(•10%)

< • 4 * 5

2,21,426

28,498

• At the time of factual verification the Ministry have stated that thic 
figure includes non-Muslim Pakistani Nationals who had come to India with 
Pakistani Passports and Indian Visas. The number of migrants who hots 
arrived with Pakistani Passports is indicated in the tabic given in para 3.
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West
Bengal

Assam Tripura Total

With Pakistani 
Passports—

(a) T ill October 
1964

I.37.401
(98-19%)

2,268
(1-62%)

271
(•19%)

i,39,94o

(ft) 1-11-64 to 
31-12-64

22,604
(94-96%)

1,168
(4 -91%)

30
(-13%)

23,802

Without Travel 
documents—

(a) T ill October 
1964

1,57,193 
(38-03%)

1,61,987
(39-19%)

94,169
(22-78%)

4>i3>349

(6)1-11-1964 to 
31-12-1964

20,028
(69-14%)

3438 
( u -86%)

5,515
(19-00%)

28,981

B. Migrants in Camps
4. According to the figures supplied to the Committee, No. of mig- 

out of a total of 8-56 lakhs new migrants who have arxiv- 
ed in India by the end of December, 1964, 3' 39 lakhs had tjon centre* 
utilised the hospitality provided at the Reception C entres to the 
set up by the State Governments on their borders with 
East Pakistan and were moved to the Transit/Relief 
Camps at various places. The State-wise break-up of the ^  19&4. 
number of new migrants who were moved by the Recep
tion Centres in the States to the T ran sit/R elief Camps 
upto 31st December, 1964 is as follows:

Families Persons

West Bengal 46*538 2,00,5x3 Moved to Mandla and
Mana Group of Tran
sit Centres. From 
Mana to other camps 
in various States.

Assam 30,492 1,27,873 Camps in Assam.

Tripura [ 5>°95 123»330 Camps in Tripura,
U.P. and Bihar.

82,115 3.5i>4i6



Migrants 
lodged in 
Camps.

5. On the 2nd January, 1965, a total of 66,713 families 
comprising 2,88,177 persons were lodged in the various 
Transit and Relief Camps and were being maintained and 
looked after by the Central and State Governments, as 
under:

4

Centrally managed Camps :

Families Persons

Mana Group of Transit Camps 14*165 62,600

Work Centres/and Work-site Camps 7,590 31,350

Total . • 21,755 93,95°

Relief Camps in States :

State No. of 
Relief 
Camps

Families Persons

i. Assam . . . . 30 28,750 1,20,750

2. Andhra Pradesh 5 510 1,847

3. Bihar . . . . 3 2,076 9,465
4. Madhya Pradesh 18 4*056 J7>°75
5. Maharashtra 4 3 >595 14,794
6. Madras . . . . 5 223 903

7 . Orissa . . . . 5 2,257 9,763
8. Tripura . . . . 21 930 3,918
9. UttarFradesh . 2 2,561 10,712

93 44.958 1,89,227

A statement showing the number of Camps opened or 
under construction for migrants from East Pakistan with 
their population as on 2nd January, 1965 is at Appendix I.

Migrants no1 6. The Committee note that out of a total of 8,55,996 
in Camp*, persons migrating into India during 1964, only 2,83,177 

or 33.08% were lodged in Camps. The remain-



ing 5,72,819 or 66/92% have, for one reason or another, not 
gone to the Tr&nsit/Relief Camps set up by the Central 
and State Governments; a large proporcion out of them is 
likely to be trying to settle down in West Bengal and 
some in Assam and Tripura. Though, for the time being 
they are eking out an existence on their own or with the 
assistance of their friends and relations, gainful employ
ment would have to be found for these migrants and 
proper opportunities for rehabilitation provided lest they 
should assume a social problem of immense magnitude. 
This would involve a considerable strain on the economy 
of the States.

The Committee feel that the question of providing gain
ful occupation to such of the migrants as have stayed out
side the camps in West Bengal, Assam and Tripura should 
also receive urgent attention of the Government. Al
though it may not 'be feasible to draw up agricultural 
schemes for resettlement of these migrants, Government 
should in consultation with the State Governments con
cerned, consider the feasibility of having some alternative 
schemes for providing gainful employment to them. To 
that end the Committee suggest that the development 
plans of the concerned States, particularly of West Ben
gal, may be urgently and suitably reviewed so as to assess 
the requisite resources for generating adequate employment 
potential for these migrants and to devise ways and means 
to make these resources available. They also feel that 
besides providing work for unskilled migrants, Govern
ment should not overlook the need to provide adequate 
employment opportunities for the skilled and educated 
migrants.

C. Desertions
7. The Committee find that while a total of 82,115 fami

lies comprising 3,51,716 persons were moved from the 
Reception/Interception Centres on the borders upto the 
end of December, 1964, the number of migrants actually 
lodged in Transit/Relief Camps as on 2nd January, 1965 
was only 66,713 families comprising 2,83,177 persons. Ex
plaining the reasons for variation in the figures to the ex
tent of 15,402 families comprising 38,539 persons, Gov
ernment have stated that from time to time migrants have 
been leaving the Camps, with or without permission, with 
the intention of settling down elsewhere, or perhaps in a 
few cases, of going back to Pakistan.

The Committee would like the camp authorities to re
member that the migrants are mostly in a state of nervous 
tension and emotionally disturbed. So, seeing no imme
diate prospect, they may choose for even a worse future 

'Which should be guarded against.

5

Difference 
between the 
number o f 
migrants 
moved to and 
those actually 
lodged in 
Camps.
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The Committee feel that migranbs desiring to leave the 

camps should be persuaded to stay on and for this purpose 
the camp authorities may avail of the good offices of Rama 
Krishna Mission and Bharat Sevasram Sangh in persuad
ing them to continue to stay in the camps.

F„t _t , 8. According to the information supplied to the Com-
desertions mittee on the 4th December, 1964, as many as 10,802 fami-
frotn Camps, lies had deserted the Transit/Relief Camps set up by the

Government. The State-wise break-up of this figure has 
been given as follows:

Orissa . . . . i >753
Madhya Pradesh . M99
Uttar Pradesh 239
Maharashtra 125
Madras . . . . 124
Andhra Pradesh . 134
Mana Group of Transit Cen- . 

tres . . . . 7,072
Sabri (Malkangiri) 50
D.B.K. Railway . 106

T otal 10,802

Reasons for 9’ The following reasons have been given by the 
desertions. Government for desertions from Camps:

(i) insistence by the migrants on the allotment of 
agricultural lend which was not readily avail
able;

(ii) disinclination to do manual work;
(iii) the hot climate of the locality to which the 

migrants are not accustomed;
(iv) shortage of water supply in the initial stages 

caused by the sudden increase in population;
(v) desire to join their relations in West Bengal or 

to rehabilitate themselves through their own 
efforts in West Bengal.

The Committee do not consider the first two reasons 
given for desertion of migrants from Camps as quite convin
cing inasmuch as the migrants must be fully aware that 
desertion entails stoppage of cash doles and forfeiture of 
any right for the grant of land should it ever become 
available. They are also expected to realise that they 
shall have to eke out their living outside the Camps by 
hard manual Idbour. In view of the fact that the number 
of desertions from Camps is very high, the Committee re
commend that a critical study should be made as to the 
causes of desertions from the Camps *o that suitable reme
dial measures may be adopted. They would also stress
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that in the light of the study, suitable criteria for location 
of the Camps that'may be set up in future and broad guide 
lines for their administration may inter alia be laid down.

10- The Committee are informed that families who de- Re-admia- 
aert the Camps are given only one chance to return to the JSLSl 
Camp and so far 1554 families who had deserted the Camps n"
for an average period of one to eleven weeks have been 
re-admitted to the Camps. It has also been* stated that 
at present there is n > system of reporting details of the 
deserting families to the Governments of West Bengal,
Assam and Tripura etc.

The Committee feel that if the policy of giving only one 
chance to the deserters to return to the Camps is to be 
made effective, details of families who desert the Camps 
should be immediately circulated to the Governments of 
West Bengal, Assam, Tripura 'etc. to enable them to per- 
suade the deserting families to return to Camps and to keep 
track of those families if they do not go lback.

11. The Committee are informed that migrant families Expulsions, 
can be expelled from the Camps for various reasons such
as—

(i) being not migrants at ell;
(ii) being old migrants i.e., those arriving from 

East Pakistan prior to 1st January, 1964;
(iii) giving false statement at the time of screening;
(iv) breach of discipline;
(v) unauthorised absence for more than 15 days; 

and
(vi) in the event of a second refusal to move to any 

Camp/Rehabilitation Centre for which move
ment order has been given.

The Committee recommend that lists of migrants ex- 
pelled from the Camps should be suitably circulated to 
the Governments of West Bengal, Assam and Tripura so 
that those Governments may watch their movement and 
if necessary, try to keep them on the right track.

12. The Ministry' have stated that according to the in- N o. o f  fami-
formation so far received from the various States and ***• expelled ______ _ _ from Camps.

* °fA ctu a l verification the Ministry have stated that a*
present Chief Camp Commandant. Mana sends a report o f  desertions to the
Government o f West Bengal.



Central Camps, 6® families/256 persons have been discharg
ed from the Camps in 1964 on detection that they were 
old displaced persons. The details are indicated below:

No. o f families/per- 
S Name o f sons detected and Action taken against 

No. Cam p discharged the Heads o f families

Families Persons

8

I . Hastinapur
(U.P.)

2. Rudrapur 
(U.P.)

3. Kalyanpur 
(Karimganj)

4. Aleherpur 
(Cachar)

5. Mana Group 
of Transit 
Centres

6 . Sarguja

12

46

13 Prosecution launchs
ed. In tw o case 
accused left after ad
monition. One case 
is still pending.

12 Cases registered under
420 IPC . T h ey are 
pending for trial.

23 T w o convicted and
others under trial.

53 Discharged from
Camp. 4 cases re
ferred to police for 
investigation.

150 Discharged 
Camps.

from

Discharged and pro
secuted.

69 256



CHAPTER n
ARRANGEMENTS FOR RECEPTION

A. Eligibility to Relief and Rehabilitation benefits
13. With effect from the 15th October, 1952, migration Categories 

from East Pakistan to India was allowed only on ori?ln»Hy 
migration certificates issued by the Deputy High Com- *Sg„e e0f 0 
missioner, Dacca. According to the instructions issued by Migration 
the Government in March, 1958 only persons of the follow- Certificate 
ing categories were qualified for migration on compas
sionate grounds:

(i) Orphans with no guardians in East Pakistan;
(ii) Unattached women and widows with no liveli

hood in East Pakistan;
(iii) Grown up girls coming to India for marriage;

(the migration certificates in such cases being 
issued only to the girl concerned);

(iv) Wives joining husbands in India;
(v) Families living in isolated parts;
(vi) Members of split families part of which has 

already settled in India;
[A family for ■the purpose of (v) and (vi) con
sists only of husband, wife, unmarried sons and 
daughters and aged parents]; and

(vii) Persons whose near relations on whom they are 
entirely dependent are in India.

14. When large scale communal disturbances took piace Free entry 
in East FNakistan in January 1964, it was represented that allowed io 
the members of the minority communities living in East 
Pakistan at places far away from Dacca were finding it aftcr 
difficult to obtain migration certificates from Dacca expe- 1964. 
ditiously. Accordingly, the requirement of migration certi
ficates or entry into India is stated to have been “on hu
manitarian grounds, temporarily relaxed” and persons were 
allowed to cross the border even if they did not possess any
travel document.

15. After the disturbances in East Pakistan in January. Libeiali&ation
1964 the following additional criteria for the issue of mig- of migration
ration certificates have been laid down: jjjlxedure

(i) Girls of marriageable age; unattached women after
and orphans who may have no sponsores in India t-«-»9&4.
as well as girls approaching marriageable age;

9



Migrants 
without mig< 
ration certi
ficates

(ii) Families seriously affected due to arson, looting 
and killing;

(iii) petty traders who have lost their wherewithal 
as well as industrial labour skilled or unskilled, 
who have been badly affected;

(iv) cases for Deputy High Commissioner's discre
tion; this would also take care of border line 
cases.

The procedure for the issue of certificates has also been 
simplified as follows:

(i) fee of Re. 1/- is being accepted in cash instead 
of by postal order alone and receipt is endorsed 
on the form itself;

(ii) requirements of reporting to specified police 
stations in India where the migrant is expected 
to go, have been suspended temporarily in the 
case of those who have no relatives or sponsors 
in India;

(iii) all applicants are being directly interviewed and 
detailed documentary evidence is not insisted 
upon.

(iv) Instead of requiring each migrant to submit a 
copy of his/her photographs, the photograph of 
the head of the family only is now accepted.

A copy of the form prescribed for submission of the 
application for migration certificate is at Appendix II.

16. The figures of migrations from East Pakistan from
• 1st January, 1964 to 31st December, 1964 furnished to the 

Committee indicate that only 29% of the migrants have 
come with migration certificates while 52% migrated with
out any travel document.

While the Committee appreciate the action taken by 
Government to simplify procedures and liberalise criteria 
of eligibility '/or issue of migration certificate, they consi
der that appreciable percentage of migrants who continue 
to come without migration certificates is indicative of the 
genuine difficulties which are still being felt by the in
tending migrants in expeditiously obtaining . migration 
certificates. The reasons for not being able to obtain the 
migration certificate may well "be distance from Dacca, 
illiteracy, elaborate procedures or even red-tape necessi
tating their presence in Dacca for long periods causing 
unbearable expenditure and anxiety in the generally in
secure conditions that exist in East Pakistan.. They re
commend that a Committee consisting inter alia of the re
presentatives of the Ministries of External Affairs and Re
habilitation and of the State Governments of Assam and 
West Bengal may review the entire system of issue of 
migration certificates by the High Commission for India in

10
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Dacca, including the existing rules of eligibility, proce
dures and facilities and to suggest the lines on which 
further liberalisation could be done. They would also 
like this Committee to consider how relief and rehabili
tation benefits should not be denied to genuine and deserv
ing migrants even though they may not be able to obtain 
the migration certificates because of disturbed conditions, 
distance, ignorance, etc.

17. As observed already, with effect from 15th October, Relaxation 
1952 migration from East Pakistan to India was ellowed J.ci^relubi- 
only on migration certificates issued by the Deputy High Station* 
Commissioner, Dacca. Early in 1958, a decision was taken benefits to  
that those who came to India after the 31st March, 1958 new 
should not be given any relief or rehabilitation benefits "us™111** 
even if they arrived with migration certificates issued by
the Deputy High Commissioner for India at Dacca. After 
the communal disturbances in East Pakistan in January,
1964, the policy was relaxed and it was decided to offer 
relief and rehabilitation to all the new migrants, i.e., those 
arriving in India after 1st January, 1964 who were in 
genuine need of, and desired such assistance, irrespective 
of whether they possessed any travel documents or n o t .

18. With effect from the 1st November. 1964, the Gov- Reyiacd 
emment have again decided to restrict relief and rehabili-
tation benefits to those who come with migration certi- j - *2-1964. 
ficates. Explaining the reasons for the review of the 
policy, Government have stated that the orocedure for 
issue of migration certificates has been simplified and the 
categories of applicants eligible for migration certificates 
enlarged, and that over 4*27 lakhs of persons had taken 
advantage of this liberalised policy of the Government 
during the period from the 1st January-. 1964 tc the middle 
of October, 1964. It is further stated that as genuine 
migrants seeking migration certificates are now able to 
obtain such certificates without any difficulty, the revised 
policy in regard to grant of relief and rehabilitation bene
fits introduced with effect from 1-11-1964 will ensure that 
relief and rehabilitation benefits go only to the genuine and 
deserving migrants. The representative of the Ministry 
stated during evidence that discretion has been allowed 
under the revised policy to the State Governments to make 
exceptions in genuine cases of hardship. It was also 
revealed during evidence that the revised policy was 
announced on the 24th October, 1964 and made effective 
from the 1st November. 1964.

The Committee note that a period of only 7 days xoas 
allowed between the announcement of the revised policy 
and the date of enforcement of the same. This period was 
obviously too short for the news of the rei'ised policy to 
reach the interior of Pakistan from where the exodus of 
migrants takes place. This is evident from the fact that of 
the total migrations during the two months following the



declaration of the revised policy (November and December, 
1964), os much as 35-66%  were without any travel docu
ments. In view of the fact that repeated assurances have 
been given in Parliament that all the migrants arriving 
after 1-1-1964 would be eligible to relief and rehabilitation 
benefits irrespective of whether they possessed migration 
certificates or not, the Committee feel that it was only 
appropriate that Government should have announced in 
Parliament their intention of modifying their policy before 
it was enforced. In the opinion of the Committee the real 
test of the revised policy would lie not in how it functions 
in periods of comparative calm as at present, but in how 
far it will suit conditions of the worst holocausts to which 
the minorities in East Pakistan are periodically exposed.

12

B. Reception/Interception Centres

Interaction *9. Governments of West Bengal, Assam and Trioura 
Centres and have made arrangements for the reception of new migrants 
*heir. from East Pakistan by setting up Reception/Interception
unctions. Centres at convenient places along their borders with Ea£t 

Pakistan. The precise functions of these Centres arc—
(i) Reception of new migrants near the border;
(ii) Provision of temporary accommodation and sup

ply of food to migrants pending their dispersal 
to transit camps;

(iii) Scrutiny of records/documents and interroga
tion;
Inoculation and Vaccination.

Location of 
Reception/ 
Interception 
Centres.

(iv)
20. The Reception/Interception Centres have been set 

up at the following places:
West Bengal

Reception Centres
(i) Banpur
(ii) Petra pole
(iii) Hoshnabad
(iv) Sealdah

• A t a t'Cry last stage, the Committee have come to team that from ttt 
April9 1965, Government have put a ban on any tnigrants coming into India 
from East Pakistan without valid documents. In thi* cate al*o, the Committee 
feel that this policy decision should have been first announced in parliament at 
parliament was in setsion then. The Committee further feci, that while the 
Government should take every step to prevent the infiltration of fifth columnist* 
and saboteurs from Bast Pakistan, the policy of putting a ban on migration 
without valid documents, will woch very hard With the nmmority community of 
BaH Pakinan, where conditions are yet far from satisfactory and tecure far 
them* and will deny them protection awl security in India which they may be 
compelled to seek particularly for the honour and safety of their womenfolk.



Interception Centres
(i) Bashir hat
(ii) Balurghat

(iii) Malda
(iv) Cooch-Behar
(v) Raiguni
(vi) Alipurduar

(vii) Jalpaiguri
(viii) Canning

(ix) Berhampore
Assam

(i) Dalu in Garo Hills
(ii) Demagiri in Mizo Hills

(iii) Karimgunj in Cachar
(iv) Two Camps at Sela and Balat in Khasi Hill 

District
Tripura

Information could not be supplied. Government have 
stated that the existing Reception/Interception Centres are 
adequate to cope with the influx and to cover all the points 
of entry across the border.

21. The Committee are informed that temporary accom- Arrange- 
modation has been provided for sheltering the new mig- h«SSi*0r«t 
rants during their stay at Reception/ Interception Centres Reception/ 
in Assam. Similarly, in Reception/Interception Centres in Interception 
West Bengal there is temporary accommodation except at Centres. 
Banpur and Petrapole where pucca buildings have been 
constructed. Information in respect of Tripura has not
been furnished. It is stated that the accommodation avail
able in the existing centres is adequate to cope with the 
present rate of influx which in West Bengal, Assam and 
Tripura averages 202, 103 and 107 persons per day respec
tively.

22. The Study Group of the Estimates Committee during Housing 
their tour of Reception Centres in West Bengal in centre? fci 
February, 1964 noticed that at the Reception Centre at we*t Bengal. 
Petrapole, only one row of barracks was available for the 
migrants while the remaining barracks were occupied by 
persons who came temporarily from Assam during distur
bances there in 1960 and by unattached persons who were
earlier removed from the SeaJdah Railway Station. The 
structures at Petrapole and Banpur, which were construct
ed nine years back also needed repairs. It was stated dur
ing evidence that at Hoshnabad there are only G.I. Sheet 
Sheds without walls, though instructions have now been 
issued to raise pucca structures there.

In view of the fact that the Central Government is 
meeting the entire expenditure on the operation of 
Reception/Interception Centres, the Committee recommend 
that appropriate agencies of the Central Government should

13
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T ̂ fh^ng 
arimnge-

undertake a periodical survey of those Centres to ensure 
that adequate facilities are available. In this context they 
would particularly stress the need for providing suitable 
accommodation in those Centres and of keeping it in a 
satisfactory state of repair.

23. The Study Group of the Estimates Committee during 
bSSeratthe their visit t l̂e Petrapole Railway Station on the border 
Railway in West Bengal in February, 1964 noticed that there were
Stations. no lighting arrangements at the Railway Station. The

representative of the Ministry assured the Committee 
during evidence that the Ministry would take up with the 
Railway authorities the question of providing lighting 
arrangements at the Railway Stations on the border.

The Committee feel that even though the rate of migra
tion Hcls gone down or may further go down, there should 
be adequate lighting arrangements for purposes of security 
necessary in a border station- The Committee hope that 
necessary action would be taken by the Government in this 
regard.

Telegraph 
and Tele
phone faci
lities at the 
border Rail
way Sta
tions and 
Reception 
Centres.

Procedure 
for purchase 
o f stores.

24. The Study Group noticed during their visit in 
February, 1964 that there were no telephone and telegraph 
facilities for official use by the officials of the Reception 
Centres or for conveying any message on behalf of the 
migrants at the Gede Railway Station on the West Bengal 
border. The representative of the Ministry stated during 
evidence in December, 1964 that the Railway Stations have 
telegraphic facilities but have not been connected by tele
phone as yet. He agreed that the Reception/Interception 
Centres should also be connected by telephone and tele
graph.

The Committee feel that a telephone and telegraph net 
work on or near the border railway stations or check posts 
would be in t)ie interest of security. Incidentally, it would 
also be of help to the migrants in contacting their friends 
and relatives in India. The Committee therefore recom
mend that Government may examine the feasibility o f  
providing telephone and telegraph facilities at the border 
Railway Stations and Reception/Interception Centres.

25. The representative of the Ministry stated during 
evidence that local purchases of articles required for dis
tribution among the migrants at the Reception Centres 
were made by the State Governments concerned by in
viting limited tenders.

The Committee appreciate that at the initial stage v*hen 
articles had to be procured on an emergency basis it might 
not have been possible for Government to make their pur
chases through the usual channels such as D.G.S. & D. or 
by inviting open tenders. The Committee however feel 
that even in em ergency. the Government should try to  
evolve some procedure for purchases and ensure that no



misuse of powers and authority for emergency purchases 
takes place.

C. Relief provided at the Reception Centres

26. Migrants from East Pakistan arriving in West 
Bengal on or after the 1st January, 1964 and who are eligi
ble to relief and rehabilitation benefits are offered facili
ties during their stay at the Reception Centres according 
to the following scale laid down:
(i) Daily Allowances

0.50 paise per head in cash or kind.
(ii) (a) Clothing

The scale of clothing for the new migrants is as 
follows, subject to a ceiling of Rs. 16 per head 
in respect of persons aged 8 years or more and 
Rs. 8 per head in respect of those below 8 years:

One pair of Sari to every adult women
One pair of Dhoti to every adult man
One pair of Shirt and shorts each to every boy.
One pair of pants and a frock each to every girl.

N o t e : In the case of adult men and women, a shirt o r  
a blouse, as the case may be, may also be supplied provid
ed that after the supply of one pair of dhoti or Sari has 
been made, a sufficient amount remains out of the Rs. 16 
to cover the additional cost of shirt or a blouse.

It has also been decided that a shirt and a pair of 
shorts to boys, and pants and a frock to girls aged more 
than 8 years and less than 14 years in lieu of a dhoti and 
shirt or sari and blouse, as the case may be, may also be 
supplied subject to the financial ceilings laid down.

(b) Blankets
Woollen blankets may be supplied at the rate of one 

blanket per adult subject to a maximum of three 
per family.

(c) Utensil$ etc.
The following miscellaneous items may also be sup- 

lied to each family:

*5

Mug One piece
Mats Two pieces
Karai One piece
Plate One piece (per adult)
Bucket One piece
Glass One piece (per adult)

Scale of 
Relief at 
Reception 
Centres in 
West Bengal.
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Daily
Allowance.

Review of 
Series of 
Caah Relief.

(iii) Cash allowance to m eet the expenses on food during 
the journey period etc.
Before the commencement of the journey, each migrant 

is given one dry meal and some cash allowance. 
The expediture on the dry meal and the cash 
allowance is however restricted to Rs. 2.00 per 
adult and Rs. 1-30 per minor below 8 years per 
day. In addition to this journey allowance to 
meet expenditure on the purchase of food etc., 
the migrants are given 10 days cash doles in 
advance, at the usual rates, before their depar
ture to Camps/Transit Centres outside West 
Bengal.

(iv) Railway Warrants

Third class Railway Warrant from the place of 
departure in West Bengal to the destination.

27. The Committee note that Government of India have 
sanctioned to the migrants a daily allowance of 0*50 paise 
per head per day in cash or kind during their stay at the 
Reception Centres. According to the memorandum fur
nished by the West Bengal Government to the Study 
Group of the Estimates Committee during their tour of 
West Bengal in February, 1964, it appears that the West 
Bengal Government have been actually paying to the 
migrants gratuitous relief at the rate of Rs. 18*00 per 
adult per month and Rs. 9’ 00 per minor per month. Where, 
however, foodstuffs are distributed, the scale is as fol
lows:

Rice or Rice and Atta 286 grams per adult per day.
Dal 80 grams per adult per day.
Salt 20 grams per adult per day.
Chira 60 grams per adult per day.
Gur 20 grams per adult per day.
Sugar (only for the sick and ailing persons) 60 

grams per adult per day.
Cash 06 nP per adult per day.
(Half of the above quantity is admissible for a 

minor below the age of 8).

28. The representative of the Ministry admitted during 
evidence that the prices of foodstuffs have gone up since 
15th April, 1964 when the orders regarding grant of relief 
to new migrants in Camps in States were issued and the 
scales of cash relief fixed. He, however, stated that the 
West Bengal Government have not yet submitted any for
mal proposal for enhancement of the scales of cash relief.



In  tnew  o f th e adm itted rise in the price o f foodstuffs 
th e  C om m ittee suggest tlrat the scales o f cash relief ad
m issible to the migrants during their stay at the R eceptionf 
Interception Centres in the States and at the com m ence
m en t of, and during, their jou rn ey  to the transit Cam ps  
m a y be  review ed  in consultation w ith  the State G overn 
m en ts concerned at an early date so that the scale o f cash 
relief m a y be related to the m inim um  requirem ent o f  
foodstuffs .

T h ey  w ou ld  further suggest that there should b e  an 
arrangem ent for th e periodic review  of th e s c a le s  of relief  
b y  a departm ental com m ittee to m ake sure that these are 
sufficient to cover the prevailing prices of foodstuffs .

17



CHAPTER in
D IS P E R S A L

A. Transit C entres

29. A s fresh w aves ocf m igrants started from  East Pakis
tan in the w ake o f com m unal disturbances there in  Jan
uary, 1964, it w as felt that it w ou ld  not be possible fo r  
W est B engal alone to absorb all the new  m igrants crossing 
into that State. A ccord in g ly , a decision  has been taken b y  
G overnm ent that on ly those m igrants w h o w ill go  to the 
Cam ps w ill be entitled to re lie f and rehabilitation  benefits 
and those rem aining in W est Bengal w ill not be entitled  
to any re lie f and rehabilitation benefits and thus they w ill 
be a burden on the econom y o f W est Bengal. In pursuance 
o f  this decision, a group o f Transit Centres has been  set up 
in the Mana area near Raipur in M adhya Pradesh w here 
new  m igrants crossing into W est B engal are m oved  and 
accom m odated  tem porarily  until they e re  dispersed to sites 
o f their perm anent rehabilitation. These Transit Centres 
w ere m anaged by  the D andakaranya D evelopm ent A u th o 
rity  until the 1 st July, 1964 on w h ich  date control over these 
Transit Centres was teken over by the Central G overnm ent.

The C om m ittee  note that tw o o f  th e Cam ps in th e  
grou p . n a m ely , Bhanpuri and N ow gaon roere closed  dow n  
a fter  being op era ted  for  a few  m on th s , the fo rm er  because  
th e S tate G overn m en t w anted  the accom m odation  and 
th e  Ialter for  adm inistrative reasons. T he C om m ittee  hope  
that th e  capital earpenditure incurred  on  th ese Cam ps to the  
ex ten t  o f  Rs. 3*21 lakhs w ill not be a llow ed  to  go infructu~  
ous and that th ese  w ill be u tilised  for  som e/other purpose  
con n ected  w ith  th e rehabilita tion  o f  displaced persons.

30. T he fo llow in g  facilities are provided  to the m ig
rants during their stay at the Transit Centres:

(a ) Cash doles: — A s per details ind icated  in A p p en 
d ix  III (e ffectiv e  from  1-11-1964).

(b )  C loth in g : — A t the rate o f  Rs. 16 per head in 
respect o f  persons aged 8 years o r  m ore  and 
Rs. 8 / -  p er  head in respect o f  those b e low  8 
years.

(a )  Vide M in is tr y  o f  R eh a b ilita tion  letter  N o . 6 ( i )  6 4 -R & S /R L -I  da ted  
28- 10-1964.

Cb)~(c) Sc Vide M in istry  o f  R eh a b ilita tion  letter  N o .  6 /1 /6 4 /M a r a / 
R  Ae S /R L - I  dated  1 0 -1 1 -6 4
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(c) Blankets:—Woollen blankets at the rate of one 

blanket per adult (including children of 8 years 
or more) subject to a maximum of three per 
family.

(d) Cremation and Sradh grants:—A t the rate of 
Rs- 30/- per dead person.

(e) Utensils:— Utensils, bedding, lanterns and mis
cellaneous items are provided subject to a maxi
mum of Rs. 15/- per family.

(f) M ilk:—Milk powder is also given to women, 
children and sick and infirm persons among the 
migrants.

(g) Medical and educational facilities: —Adequate 
arrangements have been made in the Camps to 
provide medical and educational facilities to 
the migrants.

(h) Marriage grants: — (for marriage of unmarried 
girls and/or remarriage of w idow s): Rs. 200/-.

(i) Grant to cover expenditure on physical, cultural
actimties, etc.:—Re. 1 per family per year.

(j) Warm clothings: —Children upto the age of 12 
years are being supplied woollen bundies at l/3rd  
price in Camps which are in extremely cold areas.
Children of unattached women, however, are 
given warm clothing free of charge.

31. The rates of cash doles for the old migrants from East C ash  dole*. 
Pakistan, who were to be dispersed from West Bengal and 
Tripura for resettlement in Dandakaranya were laid down 
in 1960 on a sliding scale varying from Rs. 30 to Rs. 70 per 
family depending on the number of members in a family.
The amount of cash dole to be paid to a family was reduced 
by Rs. 20 p.M. per able-bodied adult male member of the 
family who was provided with work and who earned 
wages.

The system of doles or old migrants, as prevailing in 
Dandakaranya. was made applicable to the new migrants 
also who came from East Pakistan on or after 1-1-1964. This 
system remained in force upto the 31st October, 1964.
From the 1st November, 1964, revised instructions regard
ing payment of cash doles to new migrants have been en
forced. A  copy of these instructions is at Appendix III.

The Committee note that so far as the gross amount of 
cash doles payable to the migrant families of different sizes 
is concerned9 the old scales fixed sometime in 1960 and the 
new scales are identical.

(J) Vide M inistry o f  Rehabilitation letter N o . 6 (? ) 64-R&S dated 
22-4-7964.

(A) Vidt M inistry o f  Rehabilitation letter N o. 6 (15) 64 -R L . I dated 
6-0-1964.

(0 Vid* M inistry o f  Rehabilitation letter N o. 5 (30V64-R&S R L . II 
dated 30-10-1964.



Payment o f 
cash doles 
in  instal
ments.

Late supply 
o f  relief 
articles to 
migrants.

Position 
regarding 
supply ox 
articles to 
new mig
rants.

The Committee have already recommended in para 28 
that a departmental committee may review periodically the 
scales of cash relief admissible to the migrants so as to 
ensure that they are commensurate with the prevailing 
prices of foodstuffs. The departmental committee may also 
review the scales of cash doles payable to the migrant fami
lies accommodated in the Transit/Relief Camps.

32. In April, 1964, instructions were issued by Govern
ment for the payment of cash doles to the new migrants 
in lump-sum at the beginning of every month. It was 
subsequently decided to pay the doles in three equal instal
ments during the month at an interval of 10 days. It has 
been stated that this system has been introduced with a 
view to ensure that some money is available to migrants 
from time to time during the month and that the entire 
doles for the month are not frittered away at the beginning 
of the month. The Committee understand that it has not 
yet been possible to implement these instructions fully 
particularly in the Mana Group of Camps for administra
tive reasons.

The Committee recommend that payments of cash doles 
should be made to the migrants in instalments regularly 
and no administrative difficulties should be allowed to stand 
in the way of disbursement of the doles in instalments and 
in time.

33. It has come to the notice of the Committee that 
although the migrants are entitled to articles of clothings, 
blankets, utensils etc., at the prescribed scale as soon as 
they reported to the Relief Centres on their first arrival 
from East Pakistan, some of them have not been provided 
with the essential perquisites of living even after their 
dispersal to the Relief Camps from Mana Group of Transit 
Centres. Thus, upto the time of visit of the Study Group 
of the Estimates Committee to the Chanda Relief Camp in 
October, 1964, dhotis and saris h«d been supplied to only 
400 persons out of 1379 migrant families comprising 5,701 
persons accommodated in the Camp. It was stated that 
additional material was being procured and would be sup
plied to inmates very shortly. As regards blankets, the 
Study Group were informed that efforts were still being 
made to procure them. Similar conditions prevailed in the 
Bhadravati Relief Camp which was also visited by the 
Study Group. Complaints regarding non-supply of blan
kets were made to the Study Group at the section of the 
Transit Centre at Mana where Permanent Liability fami
lies are accommodated also. The Camp authorities explain- 
ed that the blankets had no* arrived in Mana till then.

34. From the information furnished to them subsequent
ly, the Committee note that almost all the migrant families 
have been supplied with the prescribed quota of clothing, 
utensils, beddings, lanterns and blankets and that all 
migrants in Chandrapur (Chanda), Bhadravati and in the
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Mana Group of Camps have been supplied with blankets/ 
quilts while the other articles were supplied by the West 
Bengal Government before dispersal of the migrants from 
there.

While the Committee appreciate the difficulties in the 
supply of article to the migrants at the initial stages when 
the procurement and movement of stores could not have 
kept pace with the rate of influx, they do not see any justi
fication for long delays in the supply of articles to migrants 
during recent months when the position has more or less 
stabilised. They recommend that adequate arrangements 
should be made to ensure the supply of articles according 
to the prescribed scales within 10 days of the arrival of the 
migrants in the Transit Camp.

35. A complaint has been received by the Committee Quality of 
about the quality of blankets supplied to the migrants. It is
stated that blankets, etc., have been purchased from Khadi tuPP“€d* 
and Village Industries Board, Gandhi Ashram or through 
Co-operative Societies. Where this was not possible blan
kets and other articles have been purchased by the State 
Governments by calling open tenders at the lowest price.
It has ween stated that the price of blankets purchased from 
markets in West Bengal ranged from Rs. 12 to Rs. 17 per 
blanket.

The Committee recommend that the quality of blankets 
purchased may be examined by Government to see whether 
those were according to the samples previously approved 
and if any irregularities are noticed, suitable action may1 
be taken to remedy them. They would also recommend 
that the Government may consider the desirability of set
ting up a Central Purchase Committee which may ensure 
that, as far as possible, normal procedures for purchase of 
articles by Government are followed and that the articles 
delivered are according to specifications and samples previ
ously

B. Mana Group of Transit Centres
36. The Mana Group of Camps was set up in February,

1964, originally under the charge of the Dandakaranya 
Development Authority. Dandakaranya Development 
Authority managed these Camps until the end 
of June. 1964, partly by diverting the Project staff and 
partly by creating additional posts. The administrative 
control of these Camps was taken over by the Ministry of 
Rehabilitation with effect from the 1st July, 1964.

The Committee are informed that while the capacity o f 
the Mena and Kurud Transit Camps is 7,500 families and 
2,500 families respectively, the number of families actually 
accommodated in those Camps as on 2nd January, 1965 was 
10,290 and 3,875 families respectively.*

•At the time o f factual verification, the Ministry haw stated that the 
number o f  families actually accommodated‘ in Mana and Kurud Camps m on
*9-3-1965 was 7025 and 2,529 respectively.
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Monthly 37. The arrivals in, and dispersals from, the Transit

Camps during the period from July, 1964 to March 1965, dispersals. faave foeen ag foU ows;

Families Families 
Month arrived dispersed

1964 
July .
August 
September 
October 
November 
December .

1965 
January 
February
March (upto 27-3-1965)

3402 714
3798 898

819 868
1948 1671
1224 1350
1265 1849

779 1.616
"*92 649
379 726

H ousing 38. The migrants are housed in huts with CGI sheet 
roof and Dharma Walls. There are 1073 (8'x98') huts in 
Mana Camp with a capacity for 7,500 families and 357 
huts in Kurud Camp with a capacity for 2,500 families. 
Each hut is divided into 7 rooms (18' x 14' each). The 
representative of the Ministry stated during evidence that 
on account oi a large influx of migrants and their slow 
dispersal during the monsoon season, there was some over
crowding in the Camps and consequently more than one 
family had to be accommodated in one-room tenements. 
He. however, hoped that the position would gradually im
prove and it would be possible to provide one room for 
each family.

The Committee recommend that the dispersals from 
Mana Group of Transit Camps should he accelerated $0 
that there is no need to accommodate more than one fami
ly in o>7e room resulting ui overcrowding.

Expenditure. 39. By the end of September, 1964, a sum of Rs. 2 61 
crores had been spent on the operation of Mana Group of 
Transit Centres. A statement showing expenditure in
curred during 1963-64, expenditure incurred during April- 
September. 1964 and the estimated expenditure during 
October, 1964 to March, 1965 is at Appendix TV.

The Committee find that provision has been made for ex
penditure during the second half of the financial year 
1964-65 at a much higher scale than that actually incurred 
during the first half of that year. The contemplated increase 
in expenditure on Establishment along works out to be 78 
per cent over the actuals under that head during the first 
half of the year.

It is stated that consequent on the management of Mana 
Group of Camps being taken over by the Ministry with 
effect from the 1st July, 1965, the Project staff of the Dan- 
dakaranya Development Authority which was hitherto look-



ing after the Camps was released for Dandakaranya Pro
je ct  w ork and separate organisation was built up for  the 
management o f Mana Group of Camps. The reasons for  
the expenditure at a higher scale during the second half of 
the year 1964-65 are stated to be as follow s: —

(i) Additional posts sanctioned for the General 
Office of the Camps and the Medical and the 
Public Health Unit.

(ii) Creation of a separate W orks Division for main
tenance and construction work etc.

(iii) Creation of a separate Transport W ing under 
the charge of an Assistant Engineer.

(iv) Creation of a separate Educational Unit with 
middle schools and primary schools.

(v) Creation of a separate Security Unit.
(vi) Filling up certain posts which were vacant 

earlier.
40. The staff sanctioned for the Mana Group of Transit Sta f. 

Centres and that actually in position on 1-10-1964* is indi
cated in Appendix V

The Committee note that there is a considerable short
age of staff in the follow ing categories as compared to the 
sanctioned strength:

*3

Post Sane- Actually
tioned working

Sewak . . . . 120 79
Junior Filec. & Mcch. Staff 32 4Doctors 2S 12
Assrt. Health Inspectors 28 11
Nurses . 18 9
Pharmacists 45 34
Nursing Orderlies 82 56
Midwives . . . . 18 7

•At the time or tactual v erifier  i,«n the M«mstr\ ha\e >Ta!ed m il
requirem ents of \la:ia C»r*>up o f  Canids have since been rcview cJ and a revved  
sanction issued in D ecem ber, "rr^ U c’ np the num ber of >ta?T :n certain
catc|£oncs and at ihe same ttrr*e provid ing  for additional statT v.herevcr c>n- 
ftidercd ncccssary". T h e  latest position  regarding the posts sanctioned And 
tilled in have been indicated as follow s :

Poll >'**■’ rd A~tun*'y
fivrAing

Scwak »V> *r»
Junior Klc^. A; M e ih . stuff i -  i **
O octors  i ■* i t
Asm*. Health In«t»cctors . . .  lr* 3
N u n e s  . 22
Pharm ac^t^ 2 4 - 4
N ursing O rderlies . . 12 12
M idw tve* . to  10

NoTi* Steps to fill the vacancies o f  doctors have been taken; six doctor* to  
w hom  offers of appointm ent have been issued are expected to join  shortly
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T h e representative o f  the M inistry has stated that the 

difficulties in recruitm ent fo r  posts in Mana G roup o f  
Transit Centres have arisen on account o f  the tem porary 
nature o f  those Camps and the general shortage o f tech 
nically trained people particu larly doctors and other hos
pital staff. H e has further stated that the position is im 
p rov in g  and in a m onth or tw o it w ould  be possible to fill 
up all the sanctioned posts.

The Com m ittee are in form ed that G overnm ent have 
evo lved  a pattern o f  staff essential for  the proper m ainten
ance o f  a Camp accom m odating 1000 fam ilies. A  copy o f the 
pattern is at A ppendix VI.

The C om m ittee find that certain categories o f  staff have 
been  provided at the Mana G roup o f Camps at a m uch  
higher scale than w ould be perm issible under the jyattern 
laid down. The C om m ittee recom m end that 'while creating  
additicnxal posts , due consideration should be given to the  
]pattern and to the need for  econom y consistent w ith effici
ency  in the m anagem ent o f  the Camps. T hey also recom 
m end that as sooTi as conditions in the Mana Camps are 
stabilised, steps sJiould be taken to rationalise the staff 
structure keeping  in view  the fact that Mana G roup of 
Camps are a traixsitory arrangem ent for  housing the m ig
rants until th ey  can. be dispersed to sites o f  their perm anent 
rehabilitation.

41. The position regarding supply o f  drinking w ater at 
M ana and K urud is as fo llow s:

There are 75 and 32 tubew ells at Mana and K urud 
respectively. O f these, 50 per cent are being 
pow ered with electric pumps. The output o f  a 
tubew ell is 400— 500 gallons per hour but during 
the sum m er in som e cases this com es d ow n  to  
300— 400 gallons per hour. There are also tw o 
tubew ells near Dharam pura at som e distance from  
Mana. w hich are expected  to yield  5000 gallons 
each per hour. A  pipe-line has been kaid for 
d istribution  o f w ater from  these tubew ells and 
tw o  static tanks each o f 4000 gallons capacity 
have been installed. N ow  a 6"  p ipe-line is being 
laid The existing diesel pum ps at these points are 
proposed to be replaced by e lectric  pumps. Be
sides the tube-w ells m entioned above, there are 7 
open w ells and 4 sm all dug-out tanks. K urud has 
a big irrigation tank and a Jew el filter pum p is 
being obtained to augm ent the w ater supply 
there. T h e tubew ells are m eant to supply drink
ing w ater only. The existing ratio betw een the 
tubew ells and fam ilies in the M ana Cam p is 1 : 140 
w h ile  in K urud  C am p it is 1:120. It is .slated that 
w hen  the population com es dow n to the authoris
ed strength o f  7,500 and 2,500 fam ilies at M ana 
and K urud respectively , there w ill be 1 tubew ell
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for every 100 families in Mana and for every 78 
families in Kurud.

The Study Group of the Estimates Committee on their 
visit to the Mana Camp in October, 1964 found that water 
was being supplied to the inmates during a limited number 
of hours in a day*.

The Committee hope that the hours o f supply of water 
will be increased after the new pipe-line is laid and until 
then the present arrangements regarding the hours of water 
supply will be phased in consultation with representatives 
of the migrants. The Committee also hope that in the en- 
suing summer season adequate supply of water to the 
7nigrants will be ensured .

42. It is stated that adequate arrangements for hygiene Sanitation, 
and sanitation exist in the Mana Group of Camps. The 
trench latrines provided for use of new migrants have been 
found to be of not much use during monsoon due to heavy 
seepage of sub-soil water. The level of sub-soil water is 
rather high during monsoon due to presence of rock bet
ween a depth of 4' to 6 in Mana and Kurud. Drainage in 
the Camps could not be undertaken along with the cons
truction of residential accommodation and later on, this got 
further delayed because of heavy monsoon. This work is 
being planned and will be executed shortly**.

The Study Group of the Estimates Committee at the time 
of their visit to the Mana Camp in October. 1964 however 
noticed unhygienic conditions obtaining in the Camp. Com
post pits existed near the residential quarters of the dis
placed persons and garbage and refuse had accumulated in 
the space between the barracks which had not been re
moved for several days. There were only a few drains in 
the whole Camp which too were unpaved and on account 
of scant care taker* to keep them clean were blocked by 
accumulated filth.

The Committee have been informed that, on the 1st Octo
ber, 1964, one Health Inspector, eleven Assistant Health 
Inspector and 224 Sweepers were employed to look after 
the sanitation work in the Mana Group of Camps.

The Committee recommend that the arrangements for 
conservancy and sanitation in the Camp should be improv
ed so as to prevent outbreak of epidemic and they feel that

•A t  the tim e o f factual verification, the M in istry  have stated as follow * :
W ater from the tubew clls fitted w .th  electric  pum ps is sup plied  during 

the folloxv.ng hours :
4 A .M .— i?  N oon
3 P .M .— K P .M .

D u rin g the hours when such tuhew ell* are not w orkin g, the m igrants 
can get water from  the h a id  pum ps, fitted to tufrewell* w hich work all the 
24hours.”

• • A t  the tim e o f factua' verification. the M in istry have state.! that a sum 
of Rs. 3>6K,346 has been vamctioned for d iainagc arrangem ents m the M ana 
G ro u p  o f Cam ps.
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an adequate paved drainage system and provision of dust 
bins at suitable places near the residential quarters would 
be a distinct help in (this regard. In view of the fact that 
migrants are not accustomed to the mode of living in con
gested area, the Committee would further suggest that the 
inmates of the Camps should be educated in normal hygiene 
and sanitation through various publicity media and, if neces- 
sary, by an incentive scheme.

43. During the visit of the Mana Group of Transit Camps 
in October, 1964 the Study Group of the Estimates Com
mittee noticed that the following medical facilities were 
provided to the migrants accommodated in the Camps:

Mana
At Mana, there was a 100 bed general hospital which 

was set up on the 17th May, 1964, a 30 bed infec
tious diseases hospital and in a'll 5 dispensaries.

Kurud
There was a 30 bed hospital at Kurud Camp, 10 

beds were reserved for infectious diseases. In 
addition, there were three dispensaries.

44. A statement showing the number of posts sanc
tioned for the Mana Group of Transit Centres and the 
staff actually in position as on 1-10-1964 under the head 
“Medical, Public Health and Malaria’* is at Appendix V. 
The actual expenditure under the head ‘Medical and 
Public Health’ during the period April—September, 1964 
was stated to be Rs. 1.76 lakhs while the expenditure for 
the period October, 1964 to March, 1965 is estimated at 
Rs. 2.70 lakhs. According to the figures supplied to the 
Committee, the average expenditure per patient on medi
cine in the hospitals and dispensaries in Mana Group of 
Transit Centres was as follows:

Indoor patients—0-50 paisa
Outdoor patients—0.25 paisa.

45. The Study Group of the Estimates Committee were 
informed that apart from supply of a limited quantity of 
milk, there were no arrangements for the supply of any 
kind of other diet to the indoor patients in the hospitals*.

The Committee regret that no adequate arrangements 
have been made for the supply of hospital diet to indoor 
patients. In view of the fact that patients admitted in 
Camp hospitals generally suffer from diseases associated 
with malnutrition, the Committee recommend that proper 
arrangements should be made in the hospitals for providing 
adequate diet to the patients.

26

•At the time o f factual verification, the Ministry have staled that arrange
ments have been made with effect from 1-2-1965 to K*vc two meals to 
patients at R s. 1-25 per head per day.
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46. The Study Group were also informed that patients Segregation 

suffering from infectious diseases such as T.B., Small-
pox, Diphtheria, Cholera etc. were put together in the frnj£nPg 
Infectious Diseases Hospital. different

Now that the position in the Camps has more or less d^sSes!*8 
stabilised, the Commiittee suggest that arrangements 
should be made in the Infectious Diseases Hospital to seg
regate patients suffering from different kinds of infectious 
diseases.

47. The Committee note that at present adequate ^ cation^  
arrangements do not exist for family planning in the and facilities 
dispensaries and hospitals in the Mana Group of Camps for Family

The Committee recommend that Government should plannins 
launch a publicity campaign about family planning among 
the migrants in Camps and provide clinical facilities for 
family planning in the hospitals and dispensaries attached 
to the Camps. They would also suggest that State Gov
ernments may be approached for making similar arrange•
ments in the Camps managed by them.

48. A statement showing the rates of birth and death i“ idcncê ^  
in the Mana Group of Transit Centres as compared to d ^ th ln  *the 
the position in the Raipur Municipal area furnished to the Mana 
Committee is at Appendix VII. Government have given Camps, 
the following reasons for the incidence of disease and
death in the Camp:

(a) lack of knowledge of personal hygiene among 
the migrants which makes them easily suscept
ible to disease.

(b) migrants take recourse to indigenous methods 
of treatment and are exploited by quacks. This 
has made it very difficult for the Camp autho
rities to take proper preventive measures or to 
ensure that an inmate gets adequate medical 
care and a4 tent ion as soon as he falls ill- A 
concerted effort on the part of Camp adminis
tration has resulted in elimination of a good 
number of quacks from the Camp.

(c) the Camp houses a floating population and
almost all the families, particularly the children,
arrive in a poor state of health. The diseases
prevalent in the Camp are dysentery and 
bronchitis which are associated with malnutri
tion. A large number of children suffer from 
malnutrition resulting in “Marasmus” . During 
months of April, May and June, there have 
been cases of heat exhaustion.

49. The Committee are informed that powdered milk Need for 
and vitamin tablets* received as gifts from the United preventive 
States and Indian Red Cross respectively, are being dis- nM*ures. 
tributed to children and old and infirm persons in the
Mana Group of Camps.



Opportu
nities for 
gainful em
ployment.

Industrial
Centre,
Mana.

As most of the migrant families arrived in the Camps 
in a poor state of health and are easily susceptible to dis
eases, the Committee recommend that emphasis should be 
laid on prevention of diseases in the Camps and that 
Government should take measures in this regard in all 
the Transit/Relief Camps with the assistance of the Union 
Ministry of Health, State Governments concerned, World 
Health Organisation and other International agencies.

50. According to the information supplied to the Com
mittee the employment position in the Mana Group of 
Transit Centres is as follows:

(a) 163 new migrants have been employed in the 
offices of Mana Group of Camps and also as 
Field Staff.

(b) 80 new migrants have been employed in the 
Special Armed Police and District Executive 
Force of Madhya Pradesh.

(c) *125 displaced persons are employed in the 
Industrial Centres, Mana in Carpentry and 
Blacksmithy.

(d) A  number of migrants have worked with 
contractors mostly as labourers during cons
truction of huts and other buildings.

(e) A large number of migrants have worked ia 
the paddy fields up to a distance of 10 miles 
from the Camp.

Thus, a total of 368 persons have been provided regular 
employment at the Mana Group of Transit Centres.

The representative of the Ministry has stated during 
evidence that “ transit Camps are literally transit Camps 
and we do not attempt to provide work there, because w e 
expect them to go to the State Camps when work will be 
provided”

51. An Industrial Centre has been functioning at 
Mana for some time with facilities for work and training 
in Carpentry, Sheet Metal working and Blacksmithy. 
The Study Group of the Estimates Committee during 
their visit to the Camp in October, 1964 were informed 
that there was a proposal to add a weaving section pri
marily for the women migrants and for the purpose, two 
semi-automatic looms had been procured and were await
ing installationf.

•The number of workers and Job Trainees in the Industrial Centre, Mana 
was 195 in O ctober, 1964.

t A t  the time o f factual verification, the M in istry have stated that a 
W eaving Section for the benefit o f women migrants has since been started.

28
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52. The strength of the workmen and Job Trainees in Opportu- 

the different sections of the Centre during the month of 
October, 1964 was as follows: and Train-

D aily
rated

Piece
rated

Job
Trainees

Carpentry Scction 12 6o 55
Sheet Metal Section 9 — 44
Bhickim ithv Section 7 — 8

28 6o 107

The wage rate for different categories of daily rated work
ers and job trainees and their average monthly wages are 
indicated fcelow:

Daily
Wage
rate

Average 
wages 

during 
Oct. 64

Average 
monthly 
wages 
during the 
last 3 
months

Rs. Rs. Rs.
Chargeman . • • 6*00 i i i  00 1 3 5 0 0

Operator • • 4 0 0
to

6 *oo
87*75 92 *oo

Helpers • * 2-50
to

4 0 0

56*62 60*00

Job Trainees 1*75
to

2 * 50

25*17 25 *oo

The average monthly wage in the case.of piece rated 
workers of the Carpentry Section was Rs. 31.27 for the 
month of October. 1964 and Rs. 33.32 during the last 3 
months.

53. The Committee learn that apart from the Industrial Other Tiaim- 
Centre which provides opportunities for employment and ing Scheaaea 
;iob training to the inmates of the Mana Camp, Govern- 4t Mtnt' 
ment have sanctioned the following 3 schemes for indus-
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trial and vocational training at the Mana Camp fcr  the new 
m igrants:

Scheme
Financial 

Implica- 
Capacity tions Progress 

(in lakhs 
o f  Rs.)

1. Training facilities in Tailor- 100
ing for unattached women 
at Mana.

2 . Industrial Training Institute 344
at Mana.

3 . Training facilities in knitting 32
woollen wear for women at 
Mana.

o * 146 Started 
on 

1 - 12-64
17-40  Was to be 

started in 
Feb., 6 5 .iVg

0*173  T o  be 
started 
shortly.

The C om m ittee are o f the v iew  that though it m ay not 
be w orthw h ile to incur sizeable expen d itu re on the crea - 
t o n  o f em ploym ent opportunities o f a perm anent nature at 
th e Transit C entres in v iew  o f their tem porary ex is ten ce ,
i et. in v iew  o f  the fact that m igrants are being kept in 
t iese cam ps for p retty  long  time, it is desirable to train th e  
rim ates  o f the Transit C entres in short term  industrial and 
vocational courses so that better  opportunities m ay be  
available to them  for absorption in industries in the coun- 
t -y. In this connection , the Com m itt ee  appreciate th e  
drawing up o f schem es at Mana w ith  a training capacity o f  
476 persons including  132 w om en , besides the job  training  
facilities provided to over  100 person s* by the existing In
dustrial C entre. T h ey , h o w ev er , feel that there is scope  
fo r  fu rth er expansion o f training facilities in the Transit 
(7amps at Mana w hich accom m odate over  14,000 new  
m igrant fam ilies . The C om m ittee w ould also like to sug
gest that arrangem ents m ay be m ade fo r  providing proper  
training to  the m igrants in the steel plant in Bhilai and 
oth er industrial units as in Raigarh , K orb a , Bilaspur etc.

54. The num ber of schools in the Mana G roup o f Camps 
and the num ber o f students in the Schools are as follow s:

Category o f  School
Number Number 

o f  o f
Schools Students

Frimary Mana
Khurd

5
2

1594
1772

3366

<3} At The tim e o f  factual verifica tion . The A lin iM ry  h a ve  sio?ciJ thar ib  © 
In stitu te  started fu n ctio n in g  from  F ebruary, 19^5-

•In October, 1964 the number of job trainees was 107.
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Number Number
Category o f  School o f  o f

Schools Students

M iddle Mana . . . . .  i 148
Khurd . . . .  1 144

2 292

High Mana . . . . .  1 20
1 M
2 34

The schools are organised on the pattern o f M adhya 
Pradesh G overnm ent Schools. There are 47 teachers fo r  
a ll the Schools. M edium  o f education is Bengali. H indi 
w as proposed to be  introduced as a subject w ith  effect 
from  the 1st o f N ovem ber, • 1964

The C om m ittee find that th ere is considerable o v er 
crow ding in the Prim ary Schools 'particularly at Khurd  
Camp. T hey suggest that the question  0/  splitting up the  
ejristing schools in the Camps into sm aller units m ay be  
considered.

The C om m ittee also note tiiat th ere is considerable short
age o f teachers in all th e sciiools in the Cam ps. O nly  47 
teachers are in position for a total o f  3692 students in the  
schools and that the teacher student ratio is 1 : 79. T he  
C om m ittee  recom m end that suitable m easures should be  
taken to attract adequate num ber o f  teachers p refera b ly  
from  am ong the migrants, w ith a v iew  to  bring the teacher  
stude?it ratio , as far as possib le , to M adhya Pradesh stand
ards.

T hey also recom m end that, in case trained teachers are 
not available, arrangem ents should  be 7nade to get th em  
trained by the D irectora te o f Education, M adhya Pradesh /  
W est Bengal.

The Study G roup o f the Estim ates Com m ittee during
their visit o f the Mana Cam p in O ctober, 1964 found that 
very  few  students in the schools w ere supplied w ith  
text books. The representative of the M inistrv also 
adm itted during evidence that about 1 3rd o f the stuaents 
in the schools w ere w ithout text books.

The C om m ittee recom m end  that urgent steps should  be 
taken by G overnm ent to procu re te x t  books and oth er  
sta tionery  articles for  distribution am ong th e  children  in
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the schools . G overnm ent should ensure that in fu tu re  
students are supplied teoct boohs and sta tionery im m ediate
ly a fter th ey  are adm itted into schools .

C. Dispersal
55. The Com m ittee are inform ed that as a result o f th e  

requests m ade to the different States, offers have been re
ceived from  12 States including Andam ans and N EFA (but 
excluding Tripura) for  the resettlem ent o f 75,600 new 
migrant fam ilies. As against the offers received, the 
num ber o f fam ilies actually in position in the R elief Camps 
in the States as on 2-1-1965 is stated to have been as 
follow s:

State Territory
Families 

offered to 
be re
settled

Families 
in position 
in Relief 
Camps 
(2- 1-1965

Andhra Pradesh 2.000 510
Andamans 6oo
As s am. . . . 15.000 28,750
Bihar . 5,000 2,076
Gujarat 5,000 . .
Madras 1,000 223
Madhya Pradesh . 25,000 4,056
Maharashtra 10,000 3>595
Mysore 1,000 . .
N EFA 1,000 . .

Orissa 5,000 2,257
Tripura . . 930
Uttar Pradesh 5,000 2,561

75,600 44*958

56. The C om m ittee are inform ed that on the 2nd 
January, 1965 as m any as 21,755 fam ilies com prising 
93,950 persons w ere  lodged in the M ana G rou p  af Transit 
Centres, W ork  Centres and W ork Site Cam ps aw aiting 
dispersal to  the sites o f  their perm anent resettlem ent.

The C om m ittee note that the progress o f  dispersals 
from  the M ana G roup o f Transit Centres has been very  
slow . T h e slow  rate o f dispersal is stated to be due 
znafnly to the fact that the State G overnm ents are not



accepting all the m igrant fam ilies that they have offered 
to rehabilitate. The rehabilitation plans o f  som e o f the 
State G overnm ents particu larly M adhya Pradesh, w hich  
have offered to rehabilitate largest num ber o f  fam ilies, 
are linked to the m ajor developm ent projects and schem es 
fo r  industrialisation w hich  are still in a nascent stage*

The C om m ittee fe e l  that the m igrants should not be  
allow ed  to rem ain on doles and in a state o f  uncerta inty as 
to their •permanent rehabilitation fo r  long becau se o f its  
baneful e ffect on their m orale and spirits . F u rther , they  
yhould not be a llow ed to fe e l  that th ey  are a drag on  th e  
socie ty  but should be rehabilitated as soon  as possible so  
that th ey  can stand on their fe e t  and m ake useful con tribu 
tion to the w ealth  o f th e nation.

In v iew  o f  the fact that the resettlem en t o f  m igrants 
is being tackled  as a national p rob lem , the C om m ittee re
com m end that an assessm ent should be m ade u rgen tly  o f  
th e num ber o f fam ilies that each State is prepared to ac
cep t and a program m e fo r  their sp eed y  dispersal chalked  
out so that full advantage is taken  o f the offers m ade by  
th e  States.

The C om m ittee also recom m end  that each State G ov 
ernm ent m ay be approached to  take th e optim um  num ber  
o f fam ilies in its R elief Cam ps fo r  being rehabilitated in  
schem es and p ro jects  sanctioned fo r  this purpose .

The C om m ittee fu rth er suggest that, as jar as possib le , 
m igrants should be settled  in com pact areas and in con - 
genial social environm ents and small p ockets  o f rese ttleT 
m ent areas in far-off States m ay be avoided .

The C om m ittee hope that G overn m en t w ill k eep  under  
constant rev iew  the scope fo r  rehabilitation o f  n ew  m ig
rants in the States and endeavour to  expand  th e  opportu
nities fo r  th eir  rehabilitation , particularly in the northern  
region.

D. R elie f Camps
57. T o  tackle the problem s arising in the w ake o f  the 

fresh w ave o f  m igrations as a result o f com m unal distur
bances in East Pakistan in January, 1964, a con feren ce  o f  
the C h ief M inisters o f M adhya Pradesh, M aharashtra, 
A ndhra Pradesh, Orissa and W est Bengal w as convened  by  
the U nion G overnm ent at N ew  D elhi on the 8th February, 
1964. A ppeals w ere  also m ade to the G overnm ents o f  
Bihar, U ttar Pradesh, Madras, M ysore and G ujarat to 
settle as m any m igrants in their respective States as possi
ble. A s a result o f  the requests m ade, offers have been  
received  from  various States for resettlem ent o f m igrants. 
In pursuance o f these offers, m igrant fam ilies accom m odat
ed  in the Transit Camns at M ana etc. are beiniz dispersed

33
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to the various States. The State Governments have set 
up Relief Camps to lodge the migrant families until 
opportunities are created for their permanent rehabilita
tion. A list of Relief Camps in the various States showing 
the population of the Camps as on 2-1-1965 is at Appendix

Facilities 53 Migrants lodged in the Relief Camps in the States
SSSSk”  are offered the same facilities as are available in the Transit 
Compas. Centres.

Management 59. The Relief Camps in the States are managed by the 
and_finances State Governments concerned. The expenditure (Capital 
Com pass. as we^ as Recurring) on the operation of the Camps includ

ing relief provided to the migrants in the Camps is borne 
by the Central Government. Charges for the establish
ment at the headquarters are however equally shared by 
the Central Government and the concerned State Govern
ment.

The representative of the Ministry has stated during 
evidence that following measures have been taken by the 
Government in connection with the organisation of the 
Camps including Relief Camps in the States:

(1) General instructions have issued Tor the
guidance of the States in regard to setting up of 
Camps, facilities to be provided, measures for 
maintaining discipline in the Camp etc.

(2) Senior Officers of the Ministry including the 
Director General of Relief regularly tour the 
Camps.

(3) Audit teams are being constituted to go round the 
Camps and audit their accounts.

(4) An officer of the Ministry of Health has been 
appointed to advise on the provision of medical 
facilities and measures for sanitation and public 
health in the Camps.

The Committee feel that even after the migrant families 
are dispersed to Relief Camps in the States, their relief, 
rehabilitation and welfare continues to he the responsibi
lity of the Central Government. They therefore suggest 
that the Central Government should keep a close watch 
on the operation of the Relief Camps in the Staten and see 
that the general instructions issued in regard to the faci
lities to be provided in the Camps are strictly followed, 
that the Camps are efficiently managed and that the money 
provided by the Central Government to the States for re
lief and rehabilitation of migrants is directed to approved 
ends.
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60. The'Committee are informed that following mea- EmploymcHt 

sures have been taken by the Government to find immediate thc
employment for migrant families accommodated in the Relief 
Camps set up by the States: C a m p s.

(i) An Employment Liaison Officer has been posted 
at Mana. Suitable persons selected out of the 
Camp inmates are placcd in various trades.

(ii) Suitable candidates have been sent for training 
to various industrial training institutions. After 
completion of their training, the trainees will be 
absorbed in the respective trades through the 
local employment exchanges.

(iii) The migrants are generally employed on earth 
work, bridges on railway alignment, water sup
ply, handling of stores, construction of office 
accommodation etc. The highest wage earned 
by a labourer has been Rs. 4 75 per day, while 
the minimum wage is about Rs. 1*50 per day.

(iv) Apart from employment provided for migrants 
by the State Governments and their agencies, 
employment of seasonal nature is freely given to 
migrants in agriculture, road work, brick-kilns, 
construction etc. where private agencies employ 
labour.

The employment position in respect of the migrants 
accommodated in the Relief Camps in the various States as 
on 31-12-1964 was as follow*:

Andhra Pradesh . . . . .  378
Madhya Pradesh . . . . .  i >945
Bihar . . . . . . .  48
Assam . . . . . . .  Not

available
Maharashtra . . . . . .  443
Madras . . . . . . .  6
Uttar Pradesh . . . . . .  1*074
Orissa . . . . . . .  1,064
Tripura . . . . . . .  Not

available
T o t a l  . . . 4 ,9 5 8

The Committee have been informed during evidence 
that the work provided to the migrants in the Relief 
Camps, though of unskilled nature, is 011 regular basis. G ov
ernment also intend to establish industrial centres in the

•A t •••e tim e o f  factual verification, the M inistry have indicated that 
cco rd in g  jo the latest p etitio n , a total of 7085 m igrants accom m odated in  
he rel • cam ps in States, have* been provided em ploym ent.
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Camps with a view to create more opportunities for im
mediate employment. To start with, weaving units are 
being opened in certain Camps including those in Assam.

The Committee note that on 31st December, 1964 the 
position was that out of a total of 15,278 families consisting 
of 64,559 persons accommodated in the Relief Camps in the 
States (excluding Assam and Tripura) employment had 
been found for 4958 persons.

While the Committee appreciate the efforts being made 
to secure gainful employment to the migrants, they sug
gest that Government should also try to secure suitable 
employment to them in the ejcisting irrigation, industrial 
and other developmental projects in the various States 
which are being financed by Government, particularly in 
the various Public Sector Undertakings.

E. Camps in general
61. It is stated that ‘adequate arangements have been 

made in the Camps to provide medical facilities to the 
migrants.’

The representative of the Ministry has stated that medi
cal staff in the Camps varies from State to State. An 
attempt had, however, been made to standardise the staff 
in the centrally operated Camps. A model staff require
ment drawn up for a Camp of 1000 families (See Appendix 
VI) provides for the medical staff at the following scale:
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Medical Officers . . 2
Pharmacists . . 2
Midwife 1
Nursing Orderlies . . 2
Ayah .. 1
Sweepers .. 10

The representative of the Ministry has further stated 
that Government is finding it difficult to get qualified Ben- 
gali-knowing staff and that every effort is being made to 
recruit them. West Bengal Government is not in a position 
to help murh in this regard because there is a considerable 
shortage of doctors in that State itself.

The Committee note that attempts have been made to  
recruit the staff mainly from W est Bengal. They feel that 
efforts should be made to recruit or take on loan/deputa
tion medical staff from other States as well. Suitable in
centives should also be offered , if necessary. The Com
m ittee appreciate that there may be some difficulty in 
the initial stages on account o f doctors not being conver-

• Figure as on and January, 1965.
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sant with the language spoken by the migrants;. But they 
feel that this difficulty can be overcome by attaching to 
such doctors interpreters drawn from the educated inmaim 
of the Camp who can explain to them the ailments of the 
patients.

The Committee suggest that this arrangement may be 
introduced even in respect of the non-Bengali knowing 
doctors already working in the Camps.

62. The Committee are informed that there had been Atmr>rim.l 
a marked incidence of disease and deaths, parti- ^ dcai L
cularly of children, in the Relief/Transit Transit le
Camps in Madhya Pradesh during the summer camps in 
season 1964. It has been stated that in the Mana Group M adhya 
of Camps there were 888 cases of death during the period 
April to June, 1964 and out of this infant mortality was 
to the extent of 629. In a statement made in Lok Sabha 
on the 23rd September, 1964 in response to a Calling 
Attention Notice, it was stated by Government that 114 
children died in the Relief Camps in Madhya Pradesh, 
which are managed by the State Government, during the 
months of May-August, 1964 and that the rate of dr?ath 
was abnormally high. According to the statement—

“When the Collector of the district learnt that morta
lity among children in the Camps had been 
h'gher than normal in the month of May he 
apprised the Madhya Pradesh Director of Health 
Services in the situation and the Director of 
Health Services deputed a Specialist in children 
diseases to visit the Camps. The Specialist 
visited the Camp early in June. . . .As a result of 
the immediate steps taken by the Director of 
Health Services. Madhya Pradesh, the death rate 
which had been high in May and June was 
brought back to normal for the population in 
subsequent months. Am ong the steps taken 
were a strict insistence on sanitation, intensive 
propaganda to encourage people to bring the r 
children to the Camp hospital, more rigorous 
action against the breading of fifes and special 
attention paid to sickly and weak children. These 
measures appear to have been effective/’

It was further stated that a sum of Rs. 2,52,720 had been 
sanctioned to the State Government for the provision of 
medical facilities including a base Hospital and Camp Dis
pensaries and that adequate arrangements for medical 
attention have been made.

The Committee are distressed to note the abnormally 
high infant mortality in the Relief /Transit Camps and par
ticularly the Mana Groups of Camps due to lack o f proper 
sanitation arrangement in the initial stages. They return- 
mend that besides promding money to the Sfate Govern-
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merits for the provisiori of medical facilities, the Central 
Government should keep a regular watch with a view to 
ensure that the facilities provided by the State Govern
ments in the Camps set up by them are adequate. In this 
connection, the Committee welcome the appointment of 
an officer from the Ministry of Health to coordinate medi
cal facilities available in the Camps and they hope that 
the position regarding medical facilities in Camps, parti
cularly in the States which are managed by the State Gov
ernments themselves, will further improve.

Fair price gg p ajr price Shops have been opened in Camps to en- 
s ops’ able the migrants to purchase their requirements of food

stuffs and other essential items at reasonable rates.

During the visit of the Study Group of the Estimates 
Committee to the Chanda Group of Relief Camps, the in
mates complained that rice was not available to them at the 
fair price shops at controlled rates. While the controlled 
price of rice was 0* 49 paise per Kilogram, the price at which 
it was being sold to the migrants was 0* 70 paise per kilo
gram. The Camp authorities cxolained that the higher 
price was being charged by the fair price shops on account 
of non-availability of stock from the Government stores. The 
local authorities expected the stocks to arrive soon where
upon they assured, the price of rice would be reduced.

In view of the fact that the scales of subsistence allow
ance have been laid down on austerity standards and on the 
basis of controlled price of foodgrains, the Committee feel 
that it is imperative for the Government to ensure that the 
supplies of food-stuffs at fair price shops at controlled rate* 
are available without interruption. In cast9 of failure of 
supply at the fair price shops at controlled rates, it is but 
equitable that the migrants should be compensated for the 
higher price paid by them by either subsidising their pur
chases or enhancing their cash doles.

The Committee would also like to stress that adequate 
number of fair price shops should be located not far from 
the Camps.

New sche- 64. The Committee have been informed that Government
mes for tech- have already sanctioned technical and vocational training 
2cSrianafnd s^emes for 738 new migrants at an estimated cost of 
training of 18 30 lakhs and that schemes for the training of 808
migrants. more migrants at an estimated cost of Rs. 8.70 lakhs are 

under consideration. A statement showing the details of 
the schemes and their progress is at Appendix VIII.

Apart from these schemes, a scheme for the training of 
500 new migrants as Motor Mechanics is also proposed to 
be sanctioned. The training centre is proposed to be set 
up at Mafia at an estimated cost of Rs. 17.82 lakhs.
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65. T h e following States have also offered seats for the Inud« 01 
training of new migrants in the ex istin g  industrial Train- tĥ  gating 
ing Institutes in ther respective States: schemes for

State No. of Seats
(i) M adhya Pradesh  - . 400  training.
(ii) Bihar - • 200
(iii) A ssam  . * 200
(iv) Orissa • * 142
(v) A ndh ra Prad esh  • • 40
(vi) M aharashtra • • 115

l OTAL 1,097

The State Governments have been requested to admit the 
nf!w migrants in remunerative trades in their Industrial 
Training Institutes.

T»G. About 800 migrants are proposed to be given training >jD. Qf new
during 1964-G5 and about 2,000 in 1965-66. migrants to

be trained 
during
1964-65 and
1965 -6 6 .

t:7. The Government of Orissa is stated to have proposed Training 
training of the now migrants in various trades under small scheme
scalr industries. Some of these trades are: submitted

by G ov- 
em m ent o f(1) Carpentry. Orissa,

(2) Machine Operators.
(3 ) Electrician.
(4) Painters.
(5 ) B lack sm ith .
(6) Welder, 
v?) Moulder.
(8) Mechinist.
(9) Tinsmith.

(10) Rivetters, etc.
The '.rviving period in respect of these trades varies between
3 v> 6 months. The stipend proposed to be paid to the 
trainees is at Rs. 45 * p.m. per trainee. In addition wastage 
it the rate of R«. 5 to Rs. 30 per trainee has been suggested.
Travelling allowance at the rate of Rs. 50 - has also been 
proposed in most of the cases.

It is stated that the proposal of the State Government 
has been examined by the Government in consultation with 
fhe Director General, Employment and Training and the 
State Government have been requested to revise the 
schemes keeping in view the following points:

(1 ) So far as the engineering trades are concerned 
the period of training may be extended slightly.
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(2) The training period and syllabus in respect of 
such trades wnere there is no scope for employ
ment within the industrial units to be set up by 
the State Government for migrants should con
form to the Director General, Employment and 
Training standard so that there may be no diffi
culty in the trainees getting employment else
where.

(3) For operative trades such as Brick Moulding and 
Machine Drivers etc. the period of training need 
not be as long as that provided by Director 
General, Employment and Training and may be 
curtailed.

The Committee appreciate the action taken by the Gpt>- 
ernment to create opportunities for technical and vocational 
training of new migrants and hope that these would be 
given practical shape without undue delay. They also hope 
that Government will constantly endeavour to expand 
these opportunities thereby assisting the migrants to stand 
on their own feet and at the same time relieving the Gov
ernment of the burden of maintaining them for long.

68. The various concessions granted by the Central Gov
ernment to provide employment to the new migrants are 
as follows:

(1) Reservation of vacancies in Defence Establishment

50 per cent of the vacancies in the defence establish
ments in the Eastern Region and 25 per cent of the vacan
cies in other areas have been reserved for the new migrant*. 
These special reservations relate only to Class III and Class 
IV posts and will he for a period of one year in the first 
instance.

(2) Vacancies in Public Sector Undertakings
In response to the reque?! of the Ministrv of rehabili

tation, the Ministries concerned with the Public Sector 
Undertakings have requested the Undertakings under their 
control to reserve vacancies for the new migrants in the 
same manner as the defence establishments.

(3) Age concession for competitive examinations
Age concession for competitive examinations h°ld by 

the U.P.S.C. upto three years in excess of the normal upper 
age limit has been given to the new migrants.

(4) Age relaxation for entry into Government Service.
The maximum age for entry into Government ser

vice has been relaxed upto 45 years for new migrants.
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(5) Fee concession
Fee concessions have been granted to new migrants for 

submission of applications for posts advertised by U.P.S.C. 
or for admission to examinations conducted by them.

[Ministry of Home Affairs O.M. No. 4/5/64-Estt. (D) 
dated 11-8-1964 granting the concessions at Serial Nos. 3 
to 5 is reproduced at Appendix IX].

(6) Setting up of special employment exchanges
(i) A special cell in the Directorate General of E m p l o y 

ment and Training has been set up for sponsoring candi
dates to the vacancies arising in the offices/undertakings 
')i the Central Government.

(ii) Permanent displaced Class III and Class IV Gov
ernment servants from East Pakistan who have migrated 
to India on or after 1-1-1964 are granted the facility of 
absorption in employment under the Government of India 
through the Special Cell in the Directorate General of 
Employment and Training.

(i:i) A special employment exchange has been set up at 
Mana near Raipur in Madhya Pradesh for the registration 
of new migrants. It has also been decided to post Employ
ment Liaison Officers in each of the Stages of West Bengal,
Assam and Tripura for placement of new migrants in em
ployment. The offices of these officers will be located in 
the offices of the State Directors of Employment Ex
changes. The Employment Liaison Officer at Calcutta has 
already been appointed and the officers for Assam and Tri
pura will be appointed shortly.

69. The Ministry of Home Affairs have ( vide their letter Assistance tm 
No. 4/5 64-Estt. (D) dated the 21st November, 1964) request- new migrants 
ed the State Governments to consider the desirability of OTpIoymcni* 
granting concessions referred to at Sr. Nos. 3, 4 and 5 in by State 
the preceding paragraph to the new migrants from East Government* 
Pakistan for purposes of entry into various services/posts
under the State Governments as well as various public 
undertakings under their control. The West Bengal Gov
ernment have already issued necessary orders extending 
the concession to the new migrants which will remain in 
force upto the end of December. 1967.

The Committee recommend that State Governments 
particularly of the eastern zone may also be requested to 
reserve a certain perceyitage of tmcancies in the Govern
ment as well as in developmental projects financed by them 
to be filled up out of suitable candidates drawn from among 
the new migrants.

70. The Committee are informed that Government of
Maharashtra have forwarded to the Central Government a Loan 
scheme for grant of business loans to the migrants. The 
scheme envisages— M tfm San

(i) Grant of financial assistance to migrants for set- Gorenimen*. 
ting up business, trades, cottage and small scale 
industries and professions.
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(ii) Different ceilings for financial assistance for 
different groups ranging from Rs. 100 for small 
artisans to Rs. 2,000 for shopkeepers and pro
fessional people like doctors, lawyers, etc. as in
dicated below:
(a) For artisans
(b) For hawkers
(c) For tea stall holders . 

and small hote liers
(d) For shopkeepers 

and petty traders
(e) For persons taking

to professions, e g. doct 
dentists, lawyers, etc.

(iii) R ecovery  of the loan am ount w ith  interest w ith 
in a period uf six  \ears— nu interest being ch arg
ed for the first year and no principal bein g  re
covered du rin g  the first three years.

(iv ) F inancial assistance upto Rs. 25 to  be g iven  in  
the form  of subsidy. W h e re  h ow ever the tota l  
financial assistance exceeds Rs. 250 it m ay  be  
granted in The form  of a loa n -cu m -su b sid v , th e  
subsid y and ioan elem ents being 20 per cent and  
aO per cent respectively .

T h e  schem e is ur.Jer exam in ation  of the C entral G o v 
ernm ent.

The Committee note that it. has taken the Government 
an unduly long time ?o take a decision on the business loan 
scheme for the new migrants :rnnnitted by the Maharashtra 
Government. They hope that in rieu? of the urgency of 
the problem, expeditions act ion would be taken by the 
Government to give a definite shape to the scheme and to 
implement the same.

They would suggest that while finalising the scheme 
adequate safeguards should be provided to ensure that the 
lou'is are given in t ime  antf according to properly assessed 
needs and business viability so that timely repayment of 
ioans may be possible. They would also suggest that the 
benefits of the scheme should also he made available to all 
the migrants arriving in fndia after 1-1-1964 irrespectiv>e of 
whether they are in the Caving operated by the Govern
ment or not.

71, Government have drawn up executive instructions 
in regard to the administration and maintenance of dis
cipline in the Camps. Outlines of these instructions are 
reproduced at Appendix X. The representative of the 
Ministry has explained that these instructions were drawn 
up in order to prevent gross and concerted indiscipline in 
the Camps. He bar. stated that since the issue of these

. Rs. ioo to Rs. 250

. Rs. 200 to Rs. 500

. Rs. 500 to Rs. 1,000

. Rs. 500 to Rs. 2,000

. Rs. 1,000 to Rs. 2,000
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instructions* conditions in Camps have improved. The 
Study Group of the Estimates Committee which visited 
the Mana Group of Camps in October 1964 gathered the 
impression that discipline in the Camps was on the whole 
good and incidence of crime was not high.

While the Committee welcome the measures taken to root 
out indiscipline from the Camps, they suggest that efforts 
should be made to find out the causes of indiscipline in the 
various Camps so that remedial action may be taken wher
ever necessary. The Committee also feel it necessary to 
emphasise that in view of the fact that the migrants are 
mostly in a state of emotional aitd nervous instability, a 
proper pr.ychological approach would be helpful in enforc
ing discipline.

72. Para 4 of the Executive Instructions issued in regard Disch*r»
to the administration and maintenance of discipline in the from Cunp* 
Camps provides: ^EximUof

"Any migrant who commits a breach of discipline in a ,nd,sc,PHna- 
Camp is first given a written warning. If he com
mits a breach second time, his dole is to be cut 
off. If he again violates Camp discipline or incites 
others to do so, ho and his family will be struck off 
the rolls of the Camp and discharged.”

The Committee have been informed during evidence by 
the representative of the Ministry that punishments are 
given only when breaches of indiscipline are of major 
nature affectinp the administration of the Camp such as 
refusal to accept the dispersal order or creating serious 
trouble in the Camp and that petty altercations or isolated 
acts of indiscipline do not normally invoke the punishment 
provided for.

The Committee feel that a Manual of Executive Instruc
tions should be drawn up incorporating, for the purpose of 
Parity, illustrative cases in which the various penal pro- 
irisions are intended to be invoked so as to ensure that the 
ixtwers are not used indiscriminately.

They also feel that in cases where a migrant is adjudg
ed to be guilty of repeated breaches of discipline in the 
Camp and is consequently discharged from the Camp in 
terms of the provisions of Instruction 4 of the “ Executive 
ifistructions” , Government may on compassionate grounds 
consider the question of allowing the family of the mig
rants to remain in the Permanent Liability Camp. if the 
family so wishes.

73. During discussion with the officials of the West 
Bengal Government in February, 1964, the Study Group of pjjJnUie** 
the Estimates Committee have been informed that un
attached women and children among the new migrants are
also being sent to the Mana Group of Transit Centres since 
it is not possible to open any more homes and infirmaries 
in West Bengal.
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According to the figures furnished to the Committee & 
total of 2540 permanent liability families comprising 9,077 
persons were accommodated in different Camps on the 
31st January, 1964.

74. The Committee are informed that separate per- 
manent liability Camps have not been set up by the Gov
ernment so far and that families of this category are 
accommodated in the existing Transit/Relief Camps where 
arrangements exist for their security. During their visit 
of the portion of the Mana Camp, which accommodates 
unattached women and children and old and crippled men 
and women, in October, 1964, the Study G^oup of the 
Estimates Committee have been informed of cases of anti
social elements taking advantage oi the destitute condi
tion of the Camp inmates. The representative of the Min
istry has stated during evidence that barbed wire fencing 
has now been provided round the permanent liability 
Camp at Mana.

The Committee recommend that adequate security 
arrangements may be made in the portions of Transit/ 
Relief Camps where permanent liability families are 
accommodated so as to prevent anti-social elements from 
creating mischief in the Camp and any cases of mischief 
reported should be vigorously investigated and those de
tected should be effectively dealt with.

Desertion of 75. The Committee find that there have been 
Permanent cases of desertions out of permament liabil

ity families accommodated in Camps in Andhra 
Pradesh, Maharashtra and Mandla which include
24 females. In view of the fact that unattached women 
and children are likely to fall prey to unscrupulous ele
ments, the Committee recommend that each case of deser
tion of unattached women and children should be reported 
to the police authorities with the object of ascertaining 
that the destrter has; not been abducted or enticed away 
by anti-social elements

44

Liability
Families.

Dispersal 
of Fcrma-

76. The Committee are informed that all the permanent 
liability families at present accommodated in the Transit/ 
Relief Camps require long term assistance and have to be 

Bty rami lies. maintained in Homes and Infirmaries. The Committee 
have doubts about the advisability of dispersing the fami
lies from Transit Camps at Mana to the Relief Camps in 
the States thereby creating in some of these Camps small 
pockets of even less than 10 permanent liability families.

The Committee feel that no useful purpose would be 
served in shifting such families from the Transit Centres 
at Mana etc. to the Relief Camps in the various $tatet 
until the permanent liability families can be provided per
manent accommodation in homes and infirmaries.

The Committee feel that there is an imperative need 
for gainful employment and training of suck member# of 
permanent liability famiUes at are able to do work with



a view to assist them in standing on their own feet in 
course of time. In this connection, the Committee appre~ 
date the opening of an art and craft centre at Mana where 
trades such as tailoring and paper-bag making are being 
taught to the permanent liability families. They are glad 
to note that a scheme to open training classes in 
biri-making, khadi-tueavmg, pottery-ware-making, paddy- 
hushing (dhan kuUai), edible oil-crushing, soap-making 
and handpaper-making is under way. The Committee re
commend that adequate arrangement should be made for 
technical and vocational training of permanent liability 
families in such of the Transit/Relief Camps as have a fair 
concentration of such families.

They hope that the various training schemes for the 
permanent liability families in Mana Camp would be im
plemented without delay. The Committee also recommend 
that similar schemes should be drawn up for other cen
trally administered Camps and that State Governments 
shoidd *be requested to draw up similar schemes for the 
Relief Camps in their States.

The Committee recommend that in view of the large 
number of permanent liability families at present accom
modated in the Camps, who have ultimately to be found 
a place in homes and infirmaries, urgent steps should be 
taken in consultation with the Department of Social Se
curity to draw up a scheme for opening adequate number 
of homes and infirmaries for permanent settlement of 
these families.

The Committee recommend that a scheme for permanent 
resettlement of unattached women and children among the 
new migrants may be drawn up in consultation tcith the 
Kasturba Gandhi National Memorial Trust and the Cejitral 
Social Welfare Board nr in the alternative the entire re
habilitation work of such women and children may be 
entrusted to these social welfare organisation.

77. The Committee are informed that since January, 1964 supl t̂o 
identity slips are being issued to all the members of such Migrant- 
migrant families crossing over from East Pakistan into not in 
West Bengal and Tripura who do not wish to get relief and Camp*, 
rehabilitation benefits from the Government Information
in the criso of Assam has not been furnished to the Com 
mittee.

78. The Committe are given to understand that m Recording of
order to collect essential particulars in respect of migrant Particulars o f 
families arriving in India on or after 1st January 1964 and 
desiring relief and rehabilitation benefits such as and1**
occupation in Pakistan, number of members in the family, rehabilitation 
educational and other qualifications of each member of
the family, details of port of the family left behind in 
Pakistan etc., Government had prescribed a form in Feb
ruary, 1964 and had requested the Governments of West 
Bengal, Assam and Tripura to get the form filled up by 
migrant families immediately on arrival in India. The

45
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primary object, it is stated, was to verily the bona fide of 
the persons migrating without travel documents and to 
enable the State Governments to certify that they were 
bona fide migrants coming from East Pakistan on or after 
1st January 1964. It was, however, found that a number 
of persons who were not bona fide migrants had secured 
admission to the reception Centres/Camps. This is stated 
to be partly due to the fact that in the early stages, the 
heavy influx did not permit any detailed questioning or 
screening. Besides the interrogation of persons migrating 
without travel documents and claiming to be migrants on 
their arrivr.l in IndH was also rather routine and cursory. 
G overn m ent have, therefore, decided that more detailed 
particulars of every migrant family should be collected at 
the reception/interception centres immediately on arrival 
in Ind::. and in respect of migrants already accommodated 
in the Transit/Relief Damps. For this purpose, Govern
ment have revised the form which i? now termed as ‘Re
lief Eligibility Certificate*. A copy of the revised form is 
at Appendix XI Instructions are stated to have been issued 
to the Camp authorities to get these forms filled in by the 
heads of migrant families.

79. According to the information furnished by the Gov
ernment by the end of December, 1964 particulars in res
pect of 69,325 migrant families arriving in Tripura and 
West Bengal have been recorded on the prescribed forms 
(of 1,985 migrant families in the revised form termed 
Relief Eligibility Certificate’). The information in respect 
of Assam has not been furnished to the Committee. It 
has, however, been stated that particulars in respect of all 
the families have been recorded in either of the two 
forms.

80. The Ministry of Rehabilitation have furnished oc- 
iiupation-wise break-up in respect of 40,633 families as 
under: —
Agriculturists
Small Traders
Service class
Blacksmiths
Carpenters
Goldsmiths
Mechanics
Masons
Tailors
Weavers
Cobblers
Fishermen
Bidi makers
Potters
Miscellaneous

33*330
3*369

221
4i

195
■i
8

21
503
13

1,562
IO
80

1.259
40.633



It is stated that it would take about 6 months to com
pile complete information in respect of all the families in 
the Camps, which on the 2nd January, 1965 numbered 
66,713.

While appreciating the necessity of collection of full 
data in regard to the occupations followed by the new mig
rants while in East Pakistan, the Committee feel that re
habilitation plans may not always correspond to the pre
vious occupations of migrants but may have to be con
ditioned by the opportunities and facilities available in 
the country. The Committee therefore, recommend that 
without waiting for the occupation-wise clasification of 
all the new migrants, Government should proceed with 
the collection of data regarding rehabilitation opportuni
ties and facilities available in the country so that rehabi
litation schemes may be framed accordingly.

81. On the basis of the facts disclosed in the Relief Eli
gibility Certificate, each member of a migrant family in- Screening, 
eluding minors is proposed to be screened separately to 
ascertain the migration routes followed, incidents in areas
from where migrated, etc. The answers given to such 
questions would establish their status as genuine migrants 
having migrated from East Pakistan on or after 1st Janu
ary, 1964 and to find out whether they are genuinely in 
need of relief assistance from Government. Information 
is also being collected from the migrants with the object 
of ascertaining their aptitudes, qualifications and past ex
perience. These particulars would help in formulating 
suitable rehabilitation plans. A suitable form for ‘Screen- 
ing Report' has been prescribed. A copy of the form is at 
Appendix XII.

82. For organising and supervising the screening of mig- screcnmg 
rants and filling up o f Screening Reports, an Officer on OTgaaiM- 
Special Duty (Camps) has been appointed*. Forty screen- t*01*
ing team$ each comprising an Assistant Commandant and 
a Sewak are being constituted. It is proposed to screen 
the migrants who have arrived without travel documents 
in the first instance. After these have been covered, the 
rest o f the migrants will be screened. Screening work in 
the Mana Group of Camps is stated to be in progress and 
work in other Camps is proposed to be started soon. Gov
ernment have stated that efforts would be made to com 
plete the work within a period o f about four months.

The Committee recommend that the progress of record- 
toff of particulars in the revised forms termed 4Relief Eli
gibility Certificate0 and screetng may be periodically re
viewed to ensure that the work is completed as per sche-

#At the time o f  Actual verification, the M inistry hsve stated a*
follow s :

"O n  a final assessment o f  requirements, it was decided to sanction 
only 29 Screening Team s. It has been possible to constitute iq teams so
" r» suitable staff for the remaining teams is not available” .
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dule. They trust that ,thej recording of particulars and 
screening of migrant families is now being done promptly 
as soon as the families arrive at the reception/interception 
centres and that the work is not being allowed to fall into 
arrears. They also hope that there would be gradual re
duction in administrative staff recruited for screeing pur• 
poses, once the backlog of screening work is cleared.

83. Government have launched a scheme for organizing 
a ‘Rashtriya Vikas Dal' from amongst the new migrants 
who are accommodated in the various Transit/Relief 
Camps and are receiving doles from the Government. The 
object of the scheme is stated to be as follows:

“This scheme is NOT a commercial scheme for the 
supply o f refugee labour to various agencies re
quiring it. The Scheme constitutes an attempt 
to make disciplined, self-reliant workers and 
useful citizens out of persons who are at present 
completely down and out, and whom an idle 
life on Government doles is fast tending to 
demoralize. The DAL. will, on the one hand, 
provide disciplined workers for the execution of 
development projects, and on the other, provide 
gainful employment to migrants and save them 
from prolonged idleness and dependence on 
Government doles. In this process, it will also 
instill the habit of manual work in the migrants 
and propogate among them the ideal of dignity of 
labour.”

84. The broad outlines of the scheme of ‘Rashtriya 
Vikas Dal' are as follows:

Organisation: The primary unit of the Dal will be
known as ‘Paksh* consisting of 200 ‘Sahakaries’ 
(workers). A ‘Khand* will consist of 5 ‘Pakshas\ 
A  beginning will be made with 3 Khands—one 
each located in Assam, Tripura and near the 
Mana Group of Camps.

Recruitment: Recruitment will be made on a volun
tary basis from migrants within the age group 
18—45 who are physically fit and undertake to 
do manual work.

Basic Training: Before the recruits are formally
enrolled as ‘Sahakaris* they will be given a basic 
training for 2 months. The training will include 
P.T., rout march, drill, self defence, map reading 
and discpline, apart from the three Rs and gene
ral knowledge.

Agreement: An agreement will be executed by a 
“Sahakari” undertaking to abide by the discip
line of the Dal, to serve anywhere in India, and 
to serve the Dal for three years. No Sahakari 
will be retained in the DAL after he has reach* 

ed the age of 50 years.
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Vocational Training : F o r  t h e  S a h a k a r i^  w h o  w is h  t o  
r e c e i v e  v o c a t io n a l  t r a in in g  a n d  w h o  p o s s e s s  t h e  
b a s ic  k n o w l e d g e  and. a p t i t u d e ,  a r r a n g e m e n t s  
f o r  2— 4 m o n t h s ’ t r a in in g  in  v a r io u s  t r a d e s  w i l l  
b e  m a d e .  A f t e r  t h e  t r a in in g ,  t h e  t r a in e d  “ S a h a -  
k a r is ”  w i l l  b e  e n r o l l e d  a s  “ S e m i - s k i l l e d ”  o r  
“ S k i l l e d ”  d e p e n d in g  o n  t h e  e x t e n t  o f  s k i l l  a c 
q u i r e d  b y  t h e m .

W o r k  o f the Hal: T h e  D a l  w i l l  b e  e n g a g e d  o n  r e 
h a b i l i t a t io n  a n d  d e v e l o p m e n t  p r o j e c t s .

R em u n eration : D u r i n g  fb a s i c  t r a in in g 9 A n d  ‘v o c a 
t i o n a l  t r a in in g 9 p e r io d s ,  t h e  ‘ S a h a k a r is ’ w i l l  r e 
c e i v e  R s . 6 0  a n d  R s . 9 0  p a n . r e s p e c t iv e l y .  D u r 
in g  w o r k  o r  w h i l e  o n  a u t h o r i s e d  l e a v e ,  u n s k i l le d  
s e m i - s k i l l e d  a n d  s k i l l e d  ‘ S a h a k a r is 9 w i l l  r e c e iv e  
R s . 80, R s . 105 a n d  R s . 130 p .m . r e s p e c t iv e ly .  
D u r in g  p e r i o d s  o f  ‘n o  w o r k ’ , a n  u n s k i l l e d  
‘S a h a k a r i ’ w i l l  r e c e iv e  R s . 6 0  p .m . a n d  a s e m i 
s k i l l e d  o r  s k i l l e d  ‘ S a h a k a r i9 R s . 90  p .m .

A  g r o u p  i n c e n t iv e  s c h e m e  w i l l  a ls o  b e  in t r o d u c e d .
O th er Facilities: A c c o m m o d a t i o n ,  u n i f o r m ,  m e d ic a l

a t t e n d a n c e ,  s e r v i c e s  o f  d h o b ie s ,  b a r b e r s ,  s w e e p 
e r s  e t c .  w i l l  b e  p r o v i d e d  f r e e .  W h o le s o m e  f o o d  
b e  p r o v i d e d  at a  c h a r g e  o f  R s . 2 0 *0 0  p e r  h e a d .

L ea v e : M e m b e r s  o f  th e  D a l  w i l l  g e t  a n n u a l  le a v e
o f  30  d a y s  w i t h  p a y  a n d  t r a v e l  c o n c e s s io n s .

Saltings and g ra tu ity :  A  s u m  o f  R s . 5 w i l l  b e
d e d u c t e d  p e r  m o n t h  f r o m  th e  w a g e s  o f  a ‘ S a h a 
k a r i ’ a n d  c r e d i t e d  t o  h is  'P e r s o n a l  S a v in g s  
F u n d ’ . A t  th e  t im e  o f  d is c h a r g e  o n  c o m p le t i o n  
o f  h is  t e r m , t h e  S a h a k a r i  w i l l  b e  p a id  t h e  a c 
c u m u la t e d  b a la n c e  w i t h  in t e r e s t .  I f  t h e  S a h a -  
k a r i ’s  p e r f o r m a n c e  a n d  c o n d u c t  h a v e  b e e n  g o o d ,  
a n  e x -g r a t ia  p a y m e n t  <§>Rs. 5 p e r  m o n t h  f o r  th e  
p e r i o d  o f  h is  s e r v i c e  m a y  a ls o  b e  p a id  t o  h im .

Fam ilies o f Sahakaris: T h e  f a m i l i e s  o f  ‘ S a h a k a r is 9
w i l l  s t a y  in  t h e  C a m p s  d u r i n g  t h e  p e r i o d  o f  
S a h a k a r i9s s e r v i c e  w i t h  t h e  D a l  a n d  h is  c h i ld r e n  
w i l l  r e c e i v e  f r e e  e d u c a t i o n  a n d  t r a in in g .

A  S a h a k a r i  w i l l  b e  r e q u i r e d  t o  r e m i t  a  m in im u m  
a m o u n t  o f  h is  w a g e s  t o  h is  f a m i ly  d e p e n d in g  
u p o n  th e  s iz e  o f  t h e  f a m i ly  a n d  i t  w i l l  b e  e n 
s u r e d  th a t  t h e  p a y m e n t s  a r e  a c t u a l ly  e f f e c t e d  
d u r i n g  t h e  f ir s t  w e e k  o f  e a c h  m o n t h .

C on cession  o n  com pletion  o f  term  o f  S ervice : O n
s a t i s f a c t o r y  c o m p l e t i o n  o f  h i s  t e r m , t h e  f o l l o w 
i n g  c o n c e s s i o n s  w i l l  b e  a v a i la b le  t o  a  S a h a k a r i :  —

( a )  H o u s e  b u i ld in g  l o a n  a t  a  c o n c e s s i o n a l  r a t e  o f  
in t e r e s t .

< b )  E f f o r t s  w i l l  b e  m a d e  t o  p r o v i d e  h im  w i t h  a g r i 
c u l t u r a l  la n d .
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( c )  P r e fe r e n c e  w i l l  b e  g iv e n  t o  h im  in  t h e  m a t t e r  

o f  e m p lo y m e n t  u n d e r  G o v e r n m e n t  o x  e ls e 
w h e r e .

( d )  E f fo r t s  w i l l  b e  m a d e  to  s e t  u p  s e p a r a te  t o w n 
s h ip s  f o r  r e s e t t le m e n t  o f  th e  fa m il ie s  o f  S a h a -  
k a r is .

85. O n  a p i lo t  b a s is , th r e e  ‘K h a n d s ',  o n e  e a c h  a t  M a n a , 
A s s a m  a n d  T r ip u r a , a re  b e in g  r a is e d . I t  h a s  b e e n  s ta te d  
d u r in g  e v id e n c e  th a t  th e  ‘K h a n d *  a t  M a n a  h a s  b e e n  o r g a n 
is e d  a n d  f o r  t h e  p u r p o s e  800  p e r s o n s  h a v e  b e e n  s e le c t e d  
w h o  a r e  u n d e r g o in g  t r a in in g . T h e  ‘K h a n d s*  a t A s s a m  a n d  
T r ip u r a  a r e  e x p e c t e d  t o  b e  o r g a n is e d  s h o r t ly .

The C om m ittee are glad that G overn m en t have launch
ed the schem e for organising the  ‘Rashtriya Vikas Dal\ 
T h ey hope that the A ssam  and Tripura units tv ill be or - 
ganised w ithout delay . T h ey  further hope that the schem e  
which is now  being launched on a pilot basis w ith  one unit 
e a c h  at M ana , A ssam  and Tripura w ill, as  its efficaxry is 
tested , be m ore ex ten sively  organised to cover larger num 
ber o f  you n g  migrants.



REHABILITATION
86. The Committee have been informed that offers °st*tes 

have been received upto 1st December, 1964 from some f r̂ rc*cttk- 
States for land totalling 1:86 lakhs acres in area for the ment o f  new 
resettlement of new migrants. The State-wise break-up migrants, 
of land offered for resettlement of new migrants is as fol
lows*:

CHAPTER IV

State/Union Territory

Andamans 
Andhra Pradesh 
Assam 
Bihar
Madhya Pradesh 
Maharashtra 
Manipur 
N.E.F.A. . 
Uttar Pradesh 
Tripura

Gross 
Area 

offered 
(in acres)

Estimate 
of net cul

tivable area 
(in acres)

T o t a l

4,000 2,400
23,500 14,100
12,000 12,000
12.400 7,600
45,000 27,000
75,000 33,000

700 700
3,000 1,800
9,700 9,700

350 350
1,85,650 1,08,650

or or
1,86,000 1,10,000

•At the time o f factual verification, the M inistry have stated that offers 
have been received upto 1st December, 1964 from some States (including 
Dandakaranya) for land totalling 2*62 lakh acres in area for the resettlement 
o f new migrants. The State-wise break-up o f  land offered for resettlement of 
new migrants is as follows :

State/Union Territory

Andamans 
Andhra Pradesh 
Assam 
Bihar
Madhya Pradefh 
Maharashtra 
Manipur 
N .E .F .A .
Uttar Pradesh 
Tripura 
Dandakaranvs

Gross Estimate 
area o f  net cul-
offered livable area 

(in acres) (in acres)

T otai

4*000
*3»5<x>
12,000
12*40045*000
75.000 

700
3,000
9,700

350
76.000

2,61,650
or

2,62,000

2,400
1,4*100
12,000

7*600
27,000
33.000 

700
1,800
9,700

350
45.000

1,53*650
or

i,55>ooo
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Most of the land offered in these States is stated to be 
in large blocks which will admit of reclamation by mecha
nised means. There are, however, certain areas where 
land is available in small blocks, particularly in the States 
of Bihar and Uttar Pradesh. The extent of land available 
in small blocks in these two States is indicated below: 

Bihar 400 acres
Uttar Pradesh 1700 acres

The representative of the Ministry stated during evi
dence that it is proposed to resettle new migrants in groups 
of 50 to 100 families in one compact area.

87. The Committee understand that most of the land 
offered by the State Governments so far consists of forests 
and would have to be reclaimed before it can be utilised 
for the resettlement of migrants. Arrangements for soil 
survey of land offered by the States are being made by the 
State Governments themselves.

In Dandakaranya, extensive areas of land in the Konda- 
gaon Zone were denuded of forest wealth without proper 
soil tests and it was found later that they were either unfit 
or sub-marginal for agricultural purposes. The Committee 
hope that similar mistakes would not be repeated, and be
fore reclaiming land offered by the States. proper soil 
testing will be done.

The Committee feel that the soil survey organisations 
of the State Governments may not be adequate and pro
perly equipped to cope with the survey work at the scale 
and speed necessary for the reclamation programme. They 
would suggest that the assistance of the Union Soil Survey 
Organisation and laboratories under it may be made avail- 
able to the States to carry out expeditiously the soil sur
vey of the land offered before reclamation operations are 
started.

88. The Committee have been informed that the areas 
offered bv the States would be largely reclaimed by the 
Central Government who have already set up a ‘Rehabilita
tion Reclamation Organisation’ for the purpose. The new 
organisation has taken over 12 units consisting of 178 trac
tors held by the Reclamation Organisation of the Dandaka
ranya Development Authority which has been merged in 
the organisation.

89. The representative of the Ministry of Rehabilitation 
has stated during evidence that one additional unit of 
tractors has already been ordered for and efforts are being 
made to procure three more units of tractors costing 
Rs. 1.50 crores in foreign exchange. While examining the 
performance of the reclamation organisation of the Danda
karanya Development Authority the Committee found that 
a large percentage of tractors possessed by the Danda
karanya Development Authority remained idle and that 
there was hardly any occasion to work them in more than 
one shift. The main reasons given to the Committee for 
not utilising the tractors fully was that releases of land 
werfe neither enough nor timely.
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P rogram m e

The Committee would, thereforef like to caution that 
before procuring additional machinery for reclamation, it 
should be ensured that there is enough work-load to justify 
the additional expenditure.

90. The Committee are informed that apart from t h e _________
Dandakaranya area, it is proposed to take up large scale forreclam a- 
reclamation of forest land in the States of Andhra Pradesh, tion o f  land. 
Maharashtra and Madhya Pradesh. Similarly, in the 
Andamans, land is proposed to be reclaimed under the 
special Areas Development Programme.

91. According to a statement laid on the Table of Lok Progress of 
Sabha by the Minister of Rehabilitation on the 3rd March, reclamation, 
1965, the progress in regard to reclamation of land for re*- 
settlement of new migrants is as follows*:

Area Tractor Area
Units Reclaimed
deployed

Dandakaranya
Chanda Distt. (Maharashtra) . 
Betul Distt. (Madhya Pradesh) 
Adilabad Distt. (Andhra Pradesh) 
Andamans . . .

Acres
6 5,028
2 614
2
1
1

500

(Proposed 
to be des
patched)

12 6,142

It is stated in the Statement that sanction has been 
accorded for reclamation, tractorisation, etc. of about 7,400 
acres of land in various districts of Uttar Pradesh and 9,000 
acres in Garo Hills Distt. in Assam and the works are in 
progress.

92. It is stated that State Farms are proposed to be state P in a t .  
started wherever large blocks of agricultural land are 
available. These will be run by the State Governments 
concerned. An outline of a State Farm scheme is being

♦At the time o f factual verification, rhe Ministry have stated as follows:
"A ccording to the latest progrcv report, the total area reclaimed during 

the period from 1-1-1964 to ^8-2-1905 was as fo llo w  :

SI.
N o.

Area Area
reclaimed

Remarks

(1; Dandakaranya

in) Chanda Distt. (Maharashtra)
(in ) Betul Distt. (Madhya Pradesh) 
(ft?) Adilabad Distt. (Andhra Pradesh)

14,500 ^ Reclaimed by R c- 
l habilitation R eda- 

948 f  mat ion Organisation.
145 J
500 Reclaimed rthrough 

forest contactors.

T otal 16*093 acres.
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prepared by the Ministry of Rehabilitation. The Ministry 
have stated that it is not possible for them to indicate pre
cisely the financial implications and the number of new 
migrants who are expected to be settled under the State 
Farm schemes at this stage. However, on the basis of the 
area so far available for State farming operations in differ
ent States, the Ministry expect that the number of agricul
turist migrant families, who will be settled in different 
States, will be about 14,000.

The Committee suggest that the economics of the 
scheme for establishing State Farms should be properly 
worked out before it is given a practical shape. The Com
mittee have no doubt that Government would put to good 
use the experience gained and the shortcomings and 
failures noticed in the working of the State Farms at 
Suratgarh and Jtetsar in Rajasthan.

The Committee also suggest that the pcssibility of intro
ducing co-operative farming or at least service-co-operatives 
where large blocks of agricultural lands are available may 
be examined.

93. The Committee have been informed that Govern
ment had, upto the 1st February, 1965*, sanctioned 50 
schemes (34 Agricultural and 16 non-Agricultural and in
dustrial) in the various States covering a total of 23,296 
new migrant families—22,040 under agricultural schemes 
and 1256 under Industrial and other non-agricultura? 
Schemes—costing Rs. 776.79 lakhs as under:

State No. of Families Amount 
Schemes covered (Rs. in lakhs)

Assam 
Orissa
Uttar Pradesh 
Maharashtra 
Madhya Pradesh 
Tripura 
Manipur 
Bihar
Andhra Pradesh 
N.E.F.A.

T o t a l  

II. Indust
Assam
Orissa
Uttar Pradesh 
Bihar

T o t a l

I. Agricultural Schemes
10 5^50 84-87

I 180 1-58
10 1,240 26*18

I 5,500 141 "OO
3 4»°5° 311-23
4 2,366 8*75
1 *53 6-07
2 201 i'79
I 2,000 75*00
I 1,000

34 22,040 658-471111

3 740 5 *8V
11 466 i i i *32

1 40 1*11
1 10 0*09

16 1,256 118-32
•At the time o f  factual verification, the M inistry have stated that 

upto the 31st M arch, 1965, 55 schemes (32 agricultural and 23 non-agricul
tural and industrial) in various States covering a total o f  23,405 new migrant 
fam ilies— 2 1,798 under agricultural schemes and 1,607 under industriafand 
cither non-agricultural schemes—costing Rs. 785 *91 lakhs have been vanctioned
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The details of such schemes and the progress made in 

implementing them are given in Appendix XIII.
The Committee feel that in any comprehensive plan for 

rehabilitation, an important role has to be assigned to in
dustrial schemes inasmuch as agriculture cannot absorb 
the bulk of the migrants. The Committee find that of the 
schemes sanctioned so far, industrial and other non-agri- 
<~ultural schemes constitute only a small part. The Com
mittee would urge that greater emphasis should be placed 
rfn industrial and non-agricultural schemes than fws hither
to 'been, done so that the pace of rehabilitation may be 
stepped up. The Committee also suggest that Government 
;ruiy consider the question of setting up industrial coopera- 
fiver, far the benefit of migrants.

94. It would be seen from the details given in Appendix Need for 
XIII that out of a total provision of Rs. 118-32 lakhs for 
■ndustrial and other non-agricultural schemes, Rs. 100 8Cheme*.
;akh<- art rer the construction of 5.000 tenaments in
Or>ss;;

The Committee have been informed at the stage of 
iactual verification by the Ministry that upto the 31st 
Maicii. iVK>5. industrial and oiher non-agricultural schemes

H.v :;2f>4 lakh^ (excluding the cost of tenaments) 
have been sanctioned and these would provide employment 
to 1607 migrants. The per capita investment is stated to 
it* Rs. 2032*00 only.

The Co??iml:tee note that the total investment made in 
;ne industrial and other non-agricultural scheme would 
r>* only Rs. 32:64 lak\s. Thr Committee consider that as 
the problem of unemployment amongst migrants is acute, 
it is but necessary that more such schemes as are labour 
intensive and. are expected to be successful should be 
* volved to create sizeable employment for new migrants.

95. Upto 3lFt December, 1964, as many as 1,77 218 per- Rehabiiita- 
irons crossed into Assam from East Pakistan, constituting^0111" 
20.70'* of the total migration into India from East Pakistan ssam 
since 1st January, 1964. The number of migrants lodged in
the Camps set up by the Government as on 2-1-1965 was 
28,750 families comprising 1,20.750 persons. Migration is 
still continuing though the tempo has some what slowed 
flown

The Committee are informed that the Government of 
Assam have offered to rehabilitate only 15,000 families 
comprising 75,000 persons. Unless the Assam Government 
agree to absorb more families, the remaining families shall 
have to be shifted to places outside Assam. The reoresen- 
tative of the Ministry stated during evidence that Govern
ment have so far not taken any action to move the families 
outside Assam, beyond moving ab^ut 1,000 families to 
Camps wherefrom in course oif time they might be shifted 
to NEFA. The reason advanced for this is that other States 
are not accepting the full number of migrants offered to be 
rehabilitated by them.
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Rehabilita
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arriving in 
Tripura 
after excha
nge o f 
property.

The Committee recommend that the position may be  
reviewed from time to time and such of the migrant fami
lies as cannot be rehabilitated in Assam may be dispersed 
early to sites where they are to be eventually rehabilitated.

The Committee suggest that while drawing up plans for 
rehabilitation of migrant tribal families, every effort should 
be made to put them in compact areas so as to enable them 
to retain their identity and culture. In this context, the 
Committee also suggest that the question of resettling Bud
dhist migran+s from the Chittagong Hill Districts in suit
able and compact areas, preferably in NEFA, Tripura and 
Assam may be considered.

96. 1,00,340 persons crossed into Tripura between 1-1-1964 
and 31-12-1964 constituting 11.72% of the total migration 
from East Pakistan into India during that period. Of these. 
930 families comprising 3,918 persons were lodged in Camps 
in that territory as on 2-1-1965 while 3,189 families consist
ing oI 14,277 persons had been moved from Tripura to the 
following places:
Bihar Purnea 606 families

Bettiah M 70
Uttar Pradesh Rudhrapur 8io „
West Bengal . . . .  53 unattached

families
Dandakaranya . . .  250 families

T o t a l  3*189 families
The representative of the Ministry has stated during evi

dence that the fami'lies remaining in Camps in Tripura 
would be resettled in that territory itself*.

97. The Ministry of Rehabilitation have stated that ac
cording to the information received by them from the Gov
ernment of Tripura, 3,941 families had come to Tripura in 
1964 after exchanging their property in East Pakistan from 
Muslims who left Tripura for East Pakistan. The Ministry 
have not yet received similar information in respect of the 
States of Assam and West Bengal. So far. the following 
schemes for 2,366 such families have been sanctioned by 
the Government:

(1) Rehabilitation assistance for the purchase of
seeds, bullocks and fertilizers Rs. 8,68,42c

(if) Sinking of tubewelis for the supply of drinking
water R s. 6 ,125

T o t a l  8 ,7 4 ,5 4 5

•At the time o f  factual verification, the Ministry have stated as follows 
“ It has since been decided that the present inmates o f  the Transit 

Camps numbering about 483 families, with the exception o f  308 
families having no able-bodied male members and 200 famiiie* 
whose members have applied for enrolment in the Rashtriy* 
Vikas D al, w ill also be moved to other States for resettlement, 
as there is no further scope for rehabilitation in Tripura.**



The Committee recommend that information nn regard 
to cases of migrant families who have arrived in Assam9 
Tripura and West Bengal after exchanging their properties 
should be compiled. The Committee also recommend that 
either these families should be treated at par with other 
local agriculturist families as regards the grant of agricul
tural loans and other facilities or, if it is not possible to do 
so for any reason, they should be treated as new migrants 
entitled to the normal rehabilitation benefits.

98. The Committee have been informed during evidence 
that there is a proposal to resettle 1000 families in NEFA 
area and for that purpose some families are accommodated 
in the Ledo Camp which is situated near the NEFA area. 
More such Transit Camps are being opened near NEFA.

The Committee suggest that besides the schemes for re
settlement of these migrants on agriculture, the possibility 
of resettling them in forest-based industries in the NEFA 
area may also be examined.

99. The Committee are informed that it is proposed to 
reclaim forest land in the Andaman and Nicobar Islands 
under the Special Areas Development Programme for re
settlement of new migrants and that one tractor unit is 
being deployed to this purpose in the Betapur area.

The Committee feel that there is considerable scope /or 
rehabilitating the new migrants in the Andaman and 
Nicobar Islands. They suggest that the possibility of re
claiming forest land in Andaman and Nicobar Islands and 
other Union Territories for resettlement of new migrants 
from East Pakistan may also be explored by the Govern
ment and proper steps be taken for framing rehabilitation 
schemes in those places.

100. It is stated that according to an assessment of the 
working results of the Rehabilitation Industries Corpora
tion upto 1964, it appears to have been able to provide em
ployment, in mainly industrial units set up by the Corpora
tion. to about 1,652 displaced persons. Another 3,362 dis
placed persons have been accepted as employees in private 
industrial undertakings who have been given loans or 
accommodated on industrial estates. A sum of Rs. 87 
lakhs has been advanced by the Corporation as loans to 
private parties.

The Committee feel that the possibilities that the Reha
bilitation Industries Corporation can offer in creating em
ployment potential for the migrants have not so far been 
ptoperly explored. The Committee are of the view that 
the Corporation can play a big role in rehabilitating the 
new migrants and suggest that its activities should be suit
ably expanded so as to create adequate employment poten
tial for a sizeable number of new migrants.
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Fisheries
Scheme.

Conclusion.

The Committee further suggest that the Rehabilitation 
Industries Corporation should try to set up small and rural 
industries which may gradually be handed over to the 
migrants and that the industrial loan scheme of the Corpo
ration should 1be properly planned and adequate msafe- 
guards made therein to ensure that the industries set up 
with the help of loans obtained from the Corporation ac
tually employ migrants.

101. The Committee find that there are a large number 
of fishermen families among the new migrants. They have 
been informed during evidence that schemes for training 
and employment of 20 fishermen at the Nagarjunasagar 
site in Andhra Pradesh and 100 families in Maharashtra 
are being worked out. There is also a fisheries scheme for 
Gobindsagar site in Punjab.

The Committee feel that there are ample opportunities 
for resettling new migrant fishermen families on inland, 
estuarinc and sea-water fisheries particularly around the 
Andamans and Nicobar Islands. The Committee would im
press on the Government the need for finalising these 
schemes at an early date.

102. By the end ol February, 1965, the new migrations 
from East Pakistan resulting from communal disturbances 
there in January, 1L 64 have reached a figure close to a mil
lion*. Almost one-third of these unfortunate persons have 
arrived in destitute or near destitute condition and are 
lodged in Camps. Apart from the tremendous strain caused 
by the influx on the financial resources of the country, the 
administrative problems posed by the emergent need to 
provide the migrants housing, maintenance and other re
quisites of living are enormous; and much more difficult is 
the problem of securing for them opportunities ifor reha
bilitation and integration in the social life of the country. 
The problem has become all the more difficult because of 
the continuous influx of migrants. Nevertheless, the Cen
tral and State Governments have so far withstood the 
strain fairly well. Although not very happy conditions 
prevailed in the Camps in the initial stage, by and large, 
conditions ol human living have now been provided to the 
migrants in the Camps. Schemes costing Rs. 7.97 crores 
covering the rehabilitation and training of 24,081 new mi
grant families (about one lakh persons) are in various 
stages of progress. About a crore of rupees have already 
been spent on the rehabilitation of these new migrants ex
clusive of an expenditure during the financial year 1964-65 
of Rs. 3.28 crores on Dandakaranya Project under which, 
apart from old migrants, new migrants are proposed to be 
resettled. The task that lies ahead is the maintenance of 
tens of thousands of families in Camps and planning for 
their rehabilitation and that too under conditions of conti
nuous influx of which the end is not yet in sight.

• 9*43 774 person* had migrated to India from Bast Pakistan between 
1-1-1964 and 24-3-1965.
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In essen ce , it involves a com p lex  hum an prob lem  of grea t 
m agnitude , and w hile the C om m ittee are gratified that on  
the w hole, the w ill to  help these helpless victim s o f destiny  
has not been  w anting and neith er m on ey  nor effort has 
been  grudged in the a ttem pt, th ey  fee l that those in charge  
o f Camps and rehabilitation program m e w ould  do w ell al
w ays to bear in mind that th ey  are dealing w ith  a vast 
num ber o f n erve-shaken  and em otionally disturbed peop le  
w ho have undergone agonising* exp erien ces  and have lost 
all th eir m eagre earth ly possessions and o ften  their near  
and dear ones also .
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N e w  D e l h i ;
The 3rd A p ril , 1965. 
Chaitra  13, 1887 (Saka ) .

ARU N  C H A N D R A  G U H A, 
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Estim ates C om m ittee .



APPENDIX I
( Vide paras 5 & 52)

Statement showing the number of camps already opened and number of camps 
under construction for migrants from East Pakistan with their popula

tion as on 2- 1-62

S. Name of State Location of the Capacity Latest informa-
No. Camp of Camp mation available

Families Person

1 2 3 4 5 6

I. Centrally Administered Clamps

(i) Dandakaranya (a) i. Mana 10,293 45.4»2
& Other places: 2. Krud 3.875 17,188

14.165 62,600

fb) 3. Work Centres 2,247 9,184
4. Aialkangiri 923 3-795
5. Mandla 2,000 families 1,733 7,611
6. Larwa 1,000 „ — —

4.903 20,590

(ii) D.B.K. Rly. 7. Banchi 1,200 „  ")
Project. 8. Bacheli 1,800 „ ► 2,687 10,760

9. Kidendui . 2,000 „  J
2,687 10,760

Total (i) & (ii) Above :— 2 ,»755 93.950

2 . Assam . Dtsii. Notogong
1. Baharampur 7,000 persons 5.4*9

Disti. Kamrup
2 . Bamunlgaon 4,000 „ 5.4t«
3. Howli 5»ooo „ 5.296
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(Assam—Contd.) Distt. Garo Hills.
4. Ganol \  10,000 persons
5. Rongram /
6. Dalu\
7. Ronganabak 10,000 ,,

Distt. Goalpara
8. Matia Group 60,000 ,,

(11 Camps)

Distt. Cachar.
9. Meherpur .

10. Silkuri
11. Monacherra
12. Chargola .
13. Chandra-

Nathpur.

Distt. Lakhimpur
14. Ledo

Distt. U.K. & J. Hills
15. Barapani
16. Sheila
17. Balat
18. Segregation 

& Pologround 
Camp.

Distt. Mizo Hills.
19. Demagiri .

Distt. Darang.
20. Borguri

1.500
7.500
5.000
5.000
2.000

5,000

25.00
1.000 
1,000

2,000

T o t a l

3>732
4.643

500
6.459

53.3*5

1,362
7.469
5.859
6,730
3.406

5,840

1,260
874
320
5*5

227

1.560

28,750 1,20,750

3. Andhra Pradesh i. Nagarjunasagar
Dam 517 families 396 1,318

2. Do. Canal 275 „  56 286
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1 2  3 4 5 6

(Andhra Pradesh—Contd.)3. Ballampalli
4. Ramakrish- 1 1,208 families 58 243puram  ̂
5. Easagaon J

Total 510 1,847

4 . Bihar . 1. Maranga
(Purnea)

1,000 !* J 607 2,784

2. Bettiah 1,000 J? 1,469 6,681
3. Saharsa 2,000 >5

Total 2,076 9,465

5 . Aiadhya Pradesh Distt. Betul
1. Kotmi 850 1 > 293 1.237
2. Pataupura . 850 727 3,130
3. Temru 800 864 3.521
4. Hirapur 231 986
5 . Chopna >> 154 700

2,269 9,574

Distt. Hoshangabad
6. Right Bank

Ranipur - 500 M
7. Ghamardal 400 133 560
8. Belowada . 300 > * . .

9. Ghogri 300 »> 245 1,077
10. Kandaikurud 300 248 1,062
11 . Kandaikala 300
12. Chandone . 3oo »»

626 2,699

Distt. Surguja
13. Aragahi-I . 250 »!* 76 327
14. Do.-II 250 1) 172 774
15 . Janwatpur . 250 ( I 162 6 4 2

16. Banore 250 >> 232 944

642 2 , 6 8 7
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(Madhya Pradesh—Contd.)
Dtstt. Panna

17. Hardua
18. Bar^gari

6 . Maharashtra

7. Madras

8. Orissa

9. Tripura

300 families 
250

288
231

T o t a l

1,232
883

5i9 2,115

4,056 17,075

1. Chanda 1,500 families 1,278 5.290
2. Bhadravati 1,250 ,, 1,183 4,823

3. Birsi(Gondia) 1,000 5 J 879 3,624
4. Laggam 300 255 11.057

T o t a l 3.595 14.794
1. Sanganur

(Coimbatore) 200 84 345
2. Seshanchavadi

(Salem) 200 S > 139 558
3. Tirunagar

(Madurai) . 200 >5

4. Tiruchirupalli 200 >>
5. Piilayarpathi

(Tanjavur) 200

T o t a l 223 903

1. Sunbeda 1,800 , 5 762 3.265
2 . Tiruveli 400 » 232 1,061
3. Ambaguda 300 >» 207 996
4. Tamdei 1,000 726 3 >099
5 . Padua 1,000 y9 330 i>342

T o t a l 2>257 9,763

1. Fulkumari 100 » 92 4 4 9
2 . Melagarh 100 >> 98 412
3. Rabindranagar 100 >» — —

4. Kalamcherra 100 » — —

5 . Pabiacherra . 130 59 256
6. Manu 30 »> 15 77
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I 2 3 4 5 6

(Tripura—con id,)
7. 91st mile of

A. A. Road 100 !Families —
S. Maslicherra . 200 21 105
9. Sonamara 20 ?!> — —

10. Jelefa 80 12 45
11 . Khowai 100 )) 1 7
12. Kalacherri 25 33 M3
13. Panisagar 300 21 90
14. Uptakhali 300 >5 «3 400
15. Sarashpur 300 53 217
16. Belonia 240 .V 34 163
17. Rajnagar 60 '> — — ■

18. Arundhuti-
nagar 420 J5 361 1 >338

19. Amtali 100 5? 43 197
20. Durgabari 250
21 . Children’s y 4 19

Park 200 . .  j
T o t a l 930 3>9i8

10. Uttar Pradesh . 1. Rudrapur 2,000 5> 1,896 7,963
2 . Hastinapur 800 9J 665 2,749

T o t a l 2.561 10,712

11 . Mysore 1. Hidkal 1,000 — - —

Total for State Camps 44,958 1,89,227

POPULATION

Nos. Families Persons

Central Camps . . . .  9 21 ,755 93.95°
State Camps . . . .  94 44*958 1,89,227

Total 103 66,713 2,83,177



APPENDIX II
( Vide para 15)

(TO BE FILLED IN TRIPLICATE)
APPLICATION (to he filled in and signed bv the Head of family  ̂ FOR A

MIGRATION

CERTIFICATE

(Only to be filled in by persons of minority communities living in East
Pakistan)

1. Name (Block Letters)

2 . Age . . . . . .

3. Occupation of the applicant and adult
male members of the family

4 . Father's Husband’s (in case of married 
lady) Guardian’s name and address .

5 . Permanent address in Pakistan (Village, 
Post Office, Police Station, and Dis
trict) . . . . . .

6. Do you, or any of the members o f your 
family, who intend to migrate along 
with you, hold any Passports ? If 
so, give number, date and place of 
issue in respect of each Passport

7 . Are you staying in East Pakistan since 
1947 ? .......................................

8. How many families belonging to the 
minority communities are there in 
your village at present ? How many 
families of minority communities 
have already migrated to India ? 
(Give approximate number, if exact 
number is not known)
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9* Mention your near relatives perma
nently living in India (the term near 
relatives should include only the 
following relations : Father, Mother, 
Brother, Son, Daughter (Married or 
unmarried) . . . .

S. Names of Age Ad Occupa Rela Whether Whether
No. relatives dress tion tion

ship
migrated 
to India 
and, if so, 

when

received 
or receiv
ing relief, 
rehabilita
tion assis
tance

10 . Alention your near relatives in East 
Pakistan. (The term near relatives 
should include only the relations 
indicated against S. No. 9)

S. Names of Age Address Occupation Relation-
No. relatives ship

1 1 . Have you or any member of your 
family been to India after partition ? 
If so, state :

Approximate date of visit Reasons for visiting Address where you lived
India during that period

1 2 . (0) Have you any immovable pro
perty in Pakistan ? If so, give 
particulars and your share in it.

(b) What arrangement do you pro
pose to make for its maintenance 
or disposal ?

c) Have you disposed of any of your 
immovable property since parti
tion ? I f  so, give particulars, 
mentioning your share, and the 
prices obtained
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13. If you have disposed of your dwelling

house in Pakistan, please state the 
name, address, and relationship, if 
any, with the person to whom it 
has been transferred. Was the house 
owned and occupied by you jointly 
with any other person ?

14. What place in India do $ou intend
to go to at present ? .

15 . Would you require any relief rehabi
litation assistance from Government 
on migration ?

16. Through which check-post (India)
do you want to pass ? .

17. Members of the applicant’s family
who will migrate to India with 
him her . . . . .

S. Name of Members Relation- Age Literate or not
No. ship

18. Reasons for migration
19. Names and address of two referees

who should be responsible persons 
of the locality . . . .

Signature of the applicant.

N.B. 1 . Applicants furnishing knowingly incorrect answers to questions 
are liable to be disqualified for the grant of a Migration Certi
ficate.

2 . The mere filing of an application does not entitle the applicant 
to a Migration Certificate.

DECLARATION

I hereby declare that I am willing to be rehabilitated in any part of India 
where the authorities in India might decide to send me and the members 
of my family.

Signaturt' of the applicant.

N. B. 1. Applicants furnishing knowingly incorrect answers to questions 
are liable to be disqualified for the grant of a Migration Certi
ficate.

2 . The mere filling of an application does not entitle the applicant 
to a Migration Certificate.



APPENDIX in
(Vide paras 30 and 31)

Scale of cash-doles, paid to migrants families in transit/relief camps*
I. On arrival of the migrants in camps, cooked food may be 

supplied for the first one to three days. The expenditure on cooked 
food should be kept within a ceiling of 80 paise per head per day. 
Thereafter, they may be given cash doles. Fair-price shops may be 
opened in the camps to enable the migrants to purchase their re
quirements of foodstuff and other essential items like salt, sugary 
kerosene oil. etc. at reasonable rates.

II. 1. Cash doles may be calculated on a monthly basis and paid 
in advance in three instalments as follows:—

Amour of cash doles to he paid
S. Size of the f a m i l y -------------------------------------------------------------
No. 1st instal- 2nd instal- 3rd instal- Total

ment pay ment pay- ment pay- monthly
able bet- able bet- able bet- cash
ween 1st ween nth ween 21st doles
to 3rd of to 13th of to 23rd of

the month the month the month

7 2 3 4 5 6

Rs. Rs. Rs. Rs.

1 Family with 1 member 10-00 10*00 10-00 30-00
2 Family with 2 members 13*00 13*00 14*00 40*00
3 Family with 3 members 16*00 1 700 17*00 50*00
4 Family with 4 members 19-00 1900 1 95 0 57-50
5 Family with 5 members 21 -oo 22-00 22*00 65-00
6 Family with more than

5 members 23-00 23 00 24*00 70*00

2. The circumstances under which deductions from the cash doles, 
payable to the migrants, are to be made, and the extent to which the 
cash dole is to be reduced, are indicated below.

3. (a) Where any member of a migrant family has secured regular 
employment, the employee and his family will be paid cash dole for 
a period of one month only beyond the date from which he is 
employed.

(b) The family may, however, be permitted to retain the accom
modation in the camp unless arrangements have been made tor pro
viding a separate residential house or a home-stead plot and hr*use 
building loan.

(c) Where any member of a migrant family has been offered 
regular employment by or through Government, which he has refus-
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ed to accept, cash dole for the whole family will be discontinued 
from the date of the offer of employment.

Note : Regular employment in the context of this clause is em
ployment on wages or salary in a Government or semi-government 
office, institution or concern, or employment on wages or salary on a 
long term basis in a factory under the Factories Act or in State 
enterprises.

4. Where any member of a migrant family has been provided 
employment on a long term basis other than employment as defined 
in the note to para 3 above on wages whether for piece work or other
wise, including employment in a private firm other than a factory, 
the payment of cash dole will be made in the following manner:—

(a) For the first two months, cash doles will be paid at full
rates.

(b) For the next two months, the cash doles, as calculated in
accordance with para I above, will be paid but a deduc
tion of 70 paise for each able-bodied adult male member 
will be made for each day when he has been provided 
with work or when work has been offered to him but he 
refuses to take up the work. This deduction should be 
made only from the instalment of cash doles next due 
after the expiry of period during which work was either 
provided or was refused.

(c) For the next three months, the cash doles, as calculated in
accordance with para 1 above, will continue to be paid, 
but a deduction of Re. 1 , - for each able-bodied adult 
male member will be made for each day when he has 
been provided with work or when work is offered to him 
but he refuses to take up work. This deduction should 
be made only from the instalment of the cash dole next 
due after the expiry of the period during which 
work was either provided or was refused.

(d) After the first 7 months, no doles will be paid.
Note : The seven month period will be reckoned from the date of 

arrival in the camps where work is provided and will not take into 
account the period spent in reception centres or in the transit camps.

(e) In the following eventualities, action may be taken as indi^
cated:—

(i) If a worker is sick, deductions in terms of (b) and (c)
above on the basis of 70 paise and Re. 1 - respectively 
per day shall not be 'made.

(ii) A worker, who has once refused the work offered to him,
shall be given another chance after 10 days of the first 
refusal to take up work. If he refuses lor the second 
time, the cash dole of the family shall be reduced by 
50r (', for the period for which he does not work, in
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addition to the deductions in terms of (b) and (c) 
above.

(iii) A worker, who has twice refused the work offered to 
him shall be given a third and last chance after 10 days 
of the second refusal to take up work. If he refuses 
for the third time, he and the members of his family 
shall be discharged from the camp.

5. (a) Casual employment is employment of a temporary nature. 
'Where such casual employment is provided by the camp authorities 
for a short period, that is to say for any period less than two months, 
no deduction will be made from the cash doles of the family as calcu
lated in accordance with para 1 above.

(b) Where any casual employment provided by the camp authori
ties is for a period longer than two months then, in every succeed
ing month thereafter, the cash dole as calculated in accordance with 
para 1 above will be reduced by 50% of the wages earned by each 
worker during the proceeding month, or at the rate of Rs. 10/- per 
worker, whichever is less.

6. In cases where any migrant is carrying on any trade, profession 
or business with equipment, materials, financial assistance etc. pro
vided by the Government, the cash doles, as calculated in accordance 
with para 1 above, will be paid at full rates for a period of two months 
only. For the next two months, from the cash dole a sum of Rs. 20/-, 
viz., Rs. 6, 7, & 7 /- from each instalment for each able-bodied odult 
male member will be deducted. For the next three months, a sum 
of Rs. 30/- for each able-bodied adult male member per month will 
be deducted, at the rate of Rs. 10/- from each instalment. After 
seven months, no cash doles will be paid.

7. Cash doles at full rates as calculated in accordance with para 1 
above, will be paid in the following cases:—

(i) Where any migrant has found casual employment on his
own initiative in any private firm or business concern.

(ii) Where any migrant is carrying on some professional work
or business or trade within the camp premises without 
any financial assistance etc. from the Government.

8. Where any member of a migrant family is receiving training
at a Government training centre or in the private sector and is paid 
a stipend or apprenticeship allowance, cash doles will be paid to the 
family as calculated in accordance with para 1 above without counting 
the member who is receiving stipend/apprenticeship allowance. For
example, if one member of a family of 5 members is receiving a
stipend etc., it will be given cash doles at rates admissible to a four-

m em ber family.



(Vide para 39)

Statement showing the expenditure incurred at Mana group of camps 
during the year 1963-64

(The Camps were started in Feh.-March. 1964)

APPENDIX IV

SI.
No.

Item of expenditure Expenditure Remarks, 
incurred.

1. Works (including water supply, roads,
electrification etc.) . . . .

2. T. & P. Construction . . . .
3. Subsidy pavments . . . .

Rs.

7,87,002
12,09,366
8,80,473

28,76,841

Statement Showing the expenditure incurred durir,g 1964-6$ (April- 
September) and estimated expenditure from October 1964 

to March. 1965 at Mm a Camps

SI. Item of expenditure 
No.

Budget Actual expen- 
estimates diture (April- 

for September, 
1964- ’64)
1965

Estimated ex- Re- 
penditure marks, 
from Oct.,

*64 to 
March, ’65

3

1. Establishment 

2- Works

3. Tools and plants

4. Suspense & Miscella
neous

5. Transport (including
running of special 
trains etc.)

6. Setting up of Food Go-
down (Consumer 
Goods.)

5,64,896 72 10,00,000-00

72,98*441' A2 1.30,00,000 • 00 

4,009-07

36,30,30853

316
flakhs. 14,23,175 00 10,00,000-00

22,05,200 00 22,05,200 00



7*

I 2 3 4 5

7 Medical & Public 
Health . 1,76,000-00 2,70,000 00

8 Maintenance subsidy 
including cash doles, 
clothing, blankets 
etc. 79,22,758 ■ 24 76,60,000*00

9 Miscellaneous 50,000-00

T otal 2,32,24,788-98 2,51,85,200-00



APPENDIX V

( Vide paras 40 and 44)

Statement of posts sanctioned and posts actually in position as on 1-101964 
for Mana Group of Transit Centres

SI. Name of Post Sane- Actu- Sanction No. and date
No. tioned ally wor

king

I 2 3 4 5

CHIEF COMMANDANTS OFFICE (HQ).
Class I.

1. Chief Commandant 1 1 21 (i2)/64-R&S dated
29-7-64

2- Commandant 2 1 2i(i6)/-R&S/RL. II 
dated 20-8-64.

Class II

3. Accounts Officer 1 2i(I2)/64-R & S dated
29-7-64.

4 . Administrative Officer .. 1
5. Camp Administrative Offi

cer.
2 2 2i(i2)/64-R & S dated 

29-7-64-

Non Gazetted.

6. Superintendent 1 1 Do.
7. Asst. Administrative Offi

cer (jr.) 20 15 Do.
8. Lady Welfare Officer I 1 Do.
9. SAS Accountant I 1 Do.
10. Accountant Senior . 3 2 Do.
11. Head Clerk 2 1 Do.
12. Statistical Assistant . 1 Do.
13. Stenographer (Senior) 1 1 Do.
14. Stenographer (Junior) 2 Do.
15. Upper Division Clerks 22 16 Do.

7*
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I 2 3 4 5

16 Storekeeper 1 21 (i2)/64-R & S 
dated 29-7-64

I7« Lower Division Clerks (ty
pists) . . . . 25 25 Do.

18. Telephone Clerks 4 4 Do.
19- Store Clerks . 2 1 Do.
20. Sevvaks 120 79 Do.
2 1 . Sewikas 15 15 Do.
22. Gcstetner Operator . 

Class IV
1 Do.

23- Daftries . 4 Do.
24- Peons . . . . 14 14 Do.
25- Waterman 4 5 Do.
26. Chowkidars 20 10 Do.
27- Sweepers 4 1 Do.
28. Cook . . . . 1 Do.
29 Assistant Cook 7 Do.
30. Mali . . . . 1 Do.

SUPPLY WING

Class 111

1 . Assistant Supply Officer 1 Do.

2 . Supervisor 1 1 Do.

3- Store Keeper . 1 Do.

4- Assistant Storekeeper 4 1 Do.

5' Upper Division Clerks 1 1 Do.

6 . Lower Division Clerk 1 1 Do.

7- Salesman 

Class IV

3 • * Do.

8. Chowkidar 3 I Do.
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PU B LICITY U N IT

Class I  
i Information Officer .

Class III 
Field Publicity Officer2

3
4
5
6

Stenographer (Jr.) 
Projector Operator 
Lower Division Clerk
Driver

Class IV

2i(i2)/64~R & S dated 
29-7-64

Do.
Do.
Do.
Do.

21(12) 64-R & S dated
29-7-64.

7 Cleaner . . . . 1 Do.
8 Peon . . . . 2 Do.

Class Description Sanc Actual Remarks.
tion in position

1 2 3 4 5

THE CO N STRU CTIO N  CIRCLE

I Superintending Engineer 1 1
Executive Engineers . 4 3

T otal 5 4

11 Personal Assistant to Super
intending Engineer 1 1

Assistant Engineers . 13 12

Total *4 13
III Superintendent 1  ̂Notb— This state-

Head Clerks 4 3 j ment includes the
Divisional Accountants 4 ( staff of stores Sub-
Upper Division Clerics 25 8 T Division transferred
Lower Division Clerks 25 15 f to Division I of this

| Circle w.e.f. 26-2-64.
Cashier . . . . 5 2 Junior Stenographer
Senior Stenographer 1 1 appointed to officiate

in the post.
Steno-Typist . 4 ..
Section Officers 30 21
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2 3
Linemen 4 3
Assistant Electricians 3 1
Mechanics 4
Junior Mechanics 8
Electricians 3
Assistant Mechanics . 3
Switch Board Attendants . 4
Blacksmith 1
Welder . . . . 1
Dri ver . . . . 1

T otal 131 58

Peons . . . . 23 14
Barkandaz 4 1

Mates . . . . 3 3
Chowkidar 6
Daftry . . . . 4

Sweeper . . . . 1

T o t a l  41 18



MEDICAL, PUBLIC HEALTH AND MALARIA DEPTT.
77

SI. Name of the post 
No.

I 2

1 Medical Officer
2 Medical Officer

(down graded)
 ̂ Junior Accountant .

4 Lower Division Clerk 
 ̂ Upper Division Clerk

6 Statistical Clerk
7  Diet Clerk
8 Tech. Store Keeper
9  Health Inspector

jo Asstt. Health Inspector 
Ti Jr. Lady Health Visitor 
12 Storekeeper 
X3 Nursery Sister 
!4 Nurse
15 jr. Nurse
16 Pharmacist
17 Lab. Assistant
18 Nursing orderly
19 Ayah
20 Midwife
21 Driver
22 Peon
23 Chowkidar
24 Packer
25 Water Carrier
26 Rikshaw Puller
27 Utensil Cleaner
28 Washerman
29 Strecher Bearer
30 Cook
31 Dispensary Servant
32 Sweepers
33 Malaria Inspector .
34 Malaria Supervisor .
35 Malaria Field Worker
36 Dai
37 Sr. Lady Health Visitor
38 Cleaners

No. of No. of Short Excess 
post ‘in posi-
sanc- tion*
tioned

3 4 5 *

25 12 13
Nil 1 1

1 1
2 2
2
1 1
3 2 1
1 1
1 1

28 11 i?
3 1 2
2 2
2 2

18 9 9
2

45 34 11
2 2

82 56 26
17 16 1
18 7 11

1 5 4
4 3 1

18 10 S
1 1
4 2 2

-*
4 3 1
3 2 1
3 3
5 2 3
1 1

224 224
2 2
4 4

16 11 5
1 1
1 1
3 3
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TRANSPORT SUB DEPOT OF D.D.A.

SI.
No.

Name of the post Sanc
tioned

In posi
tion

1 2 3 4

Class III
1 Service' Incharge . 1

2 Head Mechanic 1 1

3 Mechanic . . . . 2 1

4 Mechanic (Junior) . . 2

5 Electrician] 1 1

6 Petrol Pump Supervisor 2

7 L.D. Clerk /Typist 1 3
8 Drivers . . . .  

Class IV
• • • • 35

9 Cleaners . . . . . 2 17
10 Security Guard 2

11 Petrol Pump Assistant. 1 1

12 Water Carrier 1 1

13 Chowkidar 2 2 '
14 Sweeper I,



APPENDIX VI
( Vid* paras 40 and 61)

STAFF PATTERN 
Posts to be created for camp of 1,000 Families

SI.
No.

Name of the post No. of Scale of pay 
posts

1 2 3 4

1 Commandant 1 Rs. 700—40— 1100— 50 2— 
1250.

2 Assistant Commandants 3 Rs. 325— 15— 475

3 Administrative Officer . 1 Rs. 350—25—500— 30—590—EB— 
—30—800.

4 Lady Welfare Officer 1 Rs. 210— 10—290— 15—320.
5 Accountant 1 Rs. 270— 15—435—EB—20—575.
6 Announcer-cww-Intelligence 

Officer 1 Rs. 210— 10—290— 15—320.
7 U.D.C.-rww- Cashier 1 Rs. *130—5— 160—8—200—EB—8— 

256—EB—8—280— 10— 0̂0.
$ Junior Stenographer 1 Rc. 130—5—160—8—200— EB— 

—8—256“—EB—8—280— 10— 
300.

9 Steno- typist 1 Rs. n o— 18o(plus special pay of 
Rs. 20 -).

10 U.D.Cs 2 Rs. 130— 5— 160—8—200—EB— 8— 
256—EB—8—280— 10—300.

11 Camp Assistants 6 Rs. 110—3— 125.
12 Store-keeper 1 Rs. 130—5— 160—8—200—EB—8— 

256-^EB—8—280— 10— 300.
13 Bill Clerks L.D.Cs. 5 Rs. n o— 3— 131—4— 155—EB—4— 

175—5— 1X0.

•S p e c ia l pay according to M .O .F . O .M . N o. n ( 4 2 ) -E I I l  60 dated 4-9-61  
received w ith O .M . o f  even number dated 28-6-62.
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X 2 3 4

14 Assistant Inspector o f  H ealth * iR s ., 130— 5— 175— EB— 6— 205— 7—  
212.

15 M ed ical Officer 2 |  R s. 325— 25— 500— 30— 590— EB—  
30— 800.

16 Pharm acists f2 jR s .  

I f  R :.

130— 5— 175— EB— 6— 205 — EB 
— 7— 240.
80— 1— 85— EB— 95— EB— 3—  

n o .

17 M id w ife 1 Rs. n o — 3— 13 1— 4— 155.

18 N ursin g Orderlies 2 R s. 80—  1— 85— EB— 95— EB— 3—  
n o .

19 A yah 1 R s. 70— 1— 80— EB— 1— 85 •

20 Sweepers TO Rs. 7o/-(Consolidated).

21 Peons 4 Rs. 70/-( D o. ).

22 Chowkidars 2 Rs. 7°/"( )■

23 H ead T eacher / A ccording to State Pattern.
24 Assistant T each er 1

• T he incumbent o f the post should possess the minimum qualification of* 
Mfttric and certificate in sanitation.

t  Should be an M .B.B.S.
X For qualified Pharmacists.
$ For un-qualified Pharmacists.
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APPENDIX IX

( Vide para 68)
Copy of Office Memorandum No. 4/ 5/ 64—Estt(D) dated the 11th 

August, 1964 from the Ministry of Home Affairs, New Delhi to all 
Ministries of the Govt, of India etc. etc.

Sub:—Age and fee concessions to displaced persons from East Pak
istan who have migrated to India on or after January 1, 
1964.

Due to heavy influx of displaced persons from East Pakistan, 
especially in the recent past, the Government of India have had 
under consideration the question of mitigating their hardships in 
the matter of their employment in services/posts under them. It 
has accordingly been decided that such of the displaced persons 
who have migrated to India from East Pakistan on or after January
1, 1964 should be granted the following concessions: —

I. AGE CONCESSION

(a) Appointments filled on the results of competitive exa
mination held by the U.P.S.C.

A relaxation of age limit will be allowed upto 3 years in excess 
of normal upper age limit subject to the condition that a candidate 
is not allowed to avail of a larger number of chances in respect of 
recruitment to a service or group of services than the maximum 
number of chances permissible to any general candidate under nor
mal age limits.

(b) Appointments not covered by (a) above
The maximum age limit for entry into Government service as 

well as for permanent absorption therein is relaxed upto 45 years.
(c) Displaced persons belonging to scheduled castes or Sche

duled Tribes.

The age limits mentioned in (a) and (b) are further relaxed 
by five years for persons belonging to scheduled Castes or Schedul
ed Tribes both in case of gazetted and non-gazetted posts in the 
Central Services as well as All India Services.

II. FEE CONCESSIONS

To help such of the displaced persons as are not in a position 
to pay the application fees prescribed for the posts advertised by 
the U.P.S.C. or for admission to competitive examinations conduct- 
ed by them the Commission are authorised to remit the prescribed
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application or examination fee where they are satisfied that the- 
applicant is a bona fide displaced person and is not in a position to 
pay the prescribed fees.

2. These concessions shall remain in force for a period of three 
years i.e. upto the end of December, 1967 and will apply only to* 
future recruitments, for example, the concessions in respect of the 
services/posts falling within the purview of the U.P.S.C. will be 
applicable to recruitment to only those services/posts for which the 
advertisement notices are issued by the Commission after the issue 
of these orders.

3. In order to qualify for the above concessions, the candidates 
concerned should be required to produce satisfactory evidence of 
being bona fide displaced persons from East Pakistan who have 
migrated to India on or after January 1, 1964. For this purpose the 
bona fides of the displaced persons will be certified by the Camp 
Commandant of the Transit Centres of the Dandakaranya Project 
or the Camp Commandant of the Relief Camps in various States or' 
the District Magistrates of the areas where the candidates may for* 
the time being be resident.



APPENDIX X

(Vide para 71)
Broad lines of the executive instructions in regard to the adminis

tration and maintenance of discipline in the camp/transit 
centres for migrants from East Pakistan.

1. CAMP ADMINISTRATION

A Commandant has been placed in overall charge of every 
transit centre or work camp. Each centre or camp is to be divided 
into sectors of 500 to 750 families for administrative convenience 
and for the* distribution of cash doles. Each Sector will be under 
the charge of an Assistant Commandant who will be helped by the 
camp assistants or sewaks.

The cairip assistants will be Bengali-knowing persons.

2. ADMISSION IN THE CAMPS

Only m grants who are sponsored by the Government of West 
Bengal, Andaman and Tripura or by the Ministry of Rehabilitation 
will be admitted to transit centres. Steps will be taken to ensure 
that the migrants are in possession of dispersal or relief eligibility 
certificates issued by the appropriate State Governments or by the 
Ministry* of Rehabilitation. If any question arises about the bona 
fides of a migrant, the commandant will take a decision in the 
matter.

3. SCREENING

The camp authorities have been instructed to carefully screen 
migrants to determine their bona fides. Apart from this, the screen
ing will also assist in the formation of rehabilitation programmes 
for the migrants with reference to their aptitude, qualifications and 
past experience. Any false statement by a migrant will be severely 
dealt with and may lead to his expulsion from the transit centre 
apart from prosecution, where an offence has been committed. 
Firm action will be taken to prevent impersonation.

4 . ADEQUATE NOTICE AND WARNINGS

Any mijjrant who commits a breach of discipline in a camp is 
first given a written warning. If he commits a breach a second 
time, his dole is to be cut off. If he again violates camp discipline 
o r  incites others to do so, he and his family will be struck off the 
rolls of the camp and discharged. In order to maintain discipline 
and order in the camps, identity cards will be issued to the migrants 
and others whose entry to the camp is necessary for its manage
ment.
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5. ROLL CALL AND ABSENCE FROM THE CAMP

The camp Commandant or his assistants will hold a roll call of 
the families under his charge at least twice a week. In addition, 
surprise roll calls will be held. The inmates of the camp should 
not remain away from camps during the night without prior per
mission of the authorities. A  migrant can be given 10 days leave 
of absence on application if he wishes to go to a place within the 
State concerned, and one month’s leave if he wishes to go to a place 
outside the State.

Any mijp-ant who absents himself without prior permission will 
forefeit his cash doles for the period of absence. If a migrant’s 
unauthorised absence is more than 15 days he is liable to be dis
charged.

6. MEETINGS
The migrants will have full freedom of movement in the camps. 

They can gather for observance of national festivals and religious 
ceremonies after giving prior intimation of such functions to the 
Commandant. They can also hold meetings within the Campus 
after obtaining prior permission of the Commandant.

7. DISPERSAL OF MIGRANTS TO CAMPS IN OTHER STATES

As a general rule, the guiding principle for dispersal should be 
‘ first in’ ‘first out’ . While the preference of the migrants for dis
persal to specific areas for resettlement should be kept in mind 
and. as far as possible, inhabitants of the same village./Thana in 
Pakistan ir ay be kept together, the Administration shall in no way 
be bound by such preference and the migrant shall have to abide 
by the decision taken bv the authorities in this regard. If a mig
rant, for irsufficient reasons, refuses to go to any camp/rehabilita
tion centra for which he has been given a movement order, the 
dole of the family shall be reduced by Rs. 20/ -  per month in the 
first instance. In the event of a second refusal the payment of the 
dole to the migrant and his family shall be stopped and they shall 
be asked to leave the camp.

8. DESERTIONS

Desertion from camps is to be curbed by warnings and persua
sions and persons who desert camps will not as a general rule be 
admitted, again in the camps.
9. TRANSPORT. LODGING AND FOOD

Necessary arrangements should be made for the transport of the 
migrants from the Railway Station to the transit centre. Till huts/ 
bashas are available, accommodation may be provided in tents 
which should be withdrawn as soon as the families are moved to 
huts/bashas. On arrival of the migrants in camps, cooked food 
anay be supplied for the first day or two as may be necessary.



M
10. MEDICAL FACILITIES AND RELIEF ASSISTANCE

A  medical officer will be in charge of each transit centre or 
camp. On admission to camps, a family card will be given to a mig
rant (head of the family) in which all relevant entries regarding 
relief and rehabilitation assistance given to him will be entered.

11. RECREATIONAL FACILITIES

Arrange tnents should be made for recreational, physical and 
cultural activities for the migrants to the extent feasible.



(Vide para 78)

APPENDIX XI

Form No. 'R.E-I Serial No. ■ -

G o v e r n m e n t  o f  I n d ia

MINISTRY OF REHABILITATION RELIEF ELIGIBILITY
CERTIFICATE

PARTICULARS OF PERSONS MIGRATING FROM EAST PAKIS
TAN ON OR AFTER 1-1-1964* WHO SEEK ASSISTANCE FROM 
GOVERNMENT

1. Name of the Head of Family.

2. Father’s ' Husband’s name.

3. Whether migrating,
(i) With Migration Certificate. If

so, No. and date of migration 
certificate.

(ii) With Passport. If so, No. and
date of passport.

(iii) Without any document.

(iv) Reasons for migrating without
documents.

4. Place from where migrating.

Village/Town Police Station District

5. Date of arrival in India and Place 
where entry was first reported.

6. Route followed during migration.

9*



7- Particulars of the members of the family 
migrating (including tfte head of the
family).

9*

Name Relationship Age Educational Previous occupa-
with head Sex & other tion in Pakistan 
of fiuniy qualifications —  1 —

of adult- (a) Prima- (b) Seco- 
m embers. ry occu- ndary

patjon occnpa- 
tion

i.
2.

3

4*

5

8. Particulars of the members of the 
family migrated into India before 
1-1-64.

Name Relation- Age Address Occupa- Rehabiiita-
ship with Sex tion tion assis-
head of tance al-
family ready recei

ved

1 2 3 4 5 6

1.

2.

5*

♦



9- (a) Particulars of members of the 
family remaining behind in Pakistan.

93

Name Relationship Age Address Occupation
with head Sex
of family

i 2 3 4 5

T.

(b) Why is only part of the family 
migrating ?

(c) If any able-bodied male member 
has been left behind in Pakistan, 
what they are doing in Pakistan ?

I hereby solemnly declare 
that the statement made above 
are true to the best of my 
knowledge and belief.

Noie : If the information furnished by I further declare that:—
the migrant is false in any material a) I shall abide by camp disctp- 
respect he will be disqualified for line.
any relief or rehabilitation assistance, b) I am willing to do manual 
This will be without prejudice to work.
any further action which the Govern- c) I am willing to settle outside 
ment may deem fit to take. West Bengal Tripura, and

d) I am willing to settle in 
non - agricu ltural occupation.

Date Signature and Thumb impression 
of the Head o f family.
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CERTIFICATE

Certified that I am satisfied, on the basis of the above information and 
farther enquiries made by me that the family referred to herein has migrated 
from East Pakistan to India after 31st December, 1963*

(To be signed by a 
Gazetted Officer authorised in this

behalf).

FOR OFFICIAL USE

1. Relief Eligibility Certificate No.> ■■■■■—■ ■— ■■■■— — .........

2. Date on which vaccinated -  —  ■ ■■■— ■■ ■■■ -

3. Date on which inoculated—’—— . -  ■■ ■ ■ — ■■■ ■ ■■ -----
4. Paid Rs.-— ■■■■ ■■ ■-- -  ■for journey expenses.

5. No. & date of Railway Warrant issued.

N o ."— ■—--- ----------- Date - ■■ ■ ■■ ■■ ■—

6. Date of movement to —  ■■■ «■■■— -...... . ■ ■ —.....

7. Details of other relief assistance given before dispersal to a transit relief 
camp.

(s) Cash dole.

(*t) Clothes.

(m) Utensils.

(iv) Blankets.

(r) Any other relief assistance.



APPENDIX XII
(See para 81)

FORM OF SCREENING REPORT

Particulars o f Migrants from  East Pakistan who have hem admittsd in
camps

PART I

1. Head of the family.
2. Relief Eligibility Certificate No.
3. Father’s/Husband’s Name.

4. Religion.

5. Number of family members in camp.

6. Permanent address in East Pakistan.

7. Date of migration.

8. Migration Route.

9. Date of arrival in India.

10. Whether migrated—

(1) with migration certificate.

(2) with passport.

(3) without any documents.

11. Reception Centre or the camp at which 
family was first received.

12. Date of arrival at present camp.

13. Other camps, if any, where the family 
had stayed and the duration of stay 
in each such camp.

Photograph of the 
head of the 

family
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Particulars of the members of the 
family migrated to India before 
1-1-64.

y6

Name of members Relation- Age/Sex Address Occupa- Rehabilita- 
shif» with tion tionassis-
head of tance

family already
received

1.

2. 

3

4-
5-

15. Particulars of members of the family remaining 
behind in Pakistan.

(a) Name of mem- Relation- Age Sex Address Occupation
bers ship with

H o d  of 
family

2.

3

4-

(ft) Reasons for only part of the family 
migrating-

(c) I f  any able-bodied male member has 
been left behind in Pakistan, what 
he is doing there ?



* 7
P A R T  II

(T o b i  filled u > far every msTibsr oT ths fam ily separately)

T. Name

2. Sex

3- Age

4. Married or Unmarried

5. I f  married, name o f  husband/wife

<6. educational qualifications and details 
o f certificates, if  any, possessed by 
the member

7. Vocational or Technical qualifications1 
experience

Primary occupation in East Pakistan 
and annual income therefrom

9. Secondary occupation, i f  any, in Base 
Pakistan and the annual income 
theref ram

xo. Work or occupation which the mem
ber would like to take up and the 
reasons for preference for any 
particular occupation or work.
(Preference for occupation to be indi
cated in order o f priority)
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APPENDIX XIV
Statement showing summary o f Recommendations/Conclusions

SI. Reference Summary of Recommendations/Conclusions
No. to Para

No. in the 
Report

i 2 _______________________ 3________________

i 6 The Committee feel that the question of providing
gainful occupation to such of the migrants as have 
stayed outside the camps in West Bengal, Assam 
and Tripura should also receive urgent attention 
of the Government. Although it may not be feasible 
to draw up agricultural schemes for resettlement 
of these migrants, Government should in consultation 
with the State Governments concerned consider 
the feasibility of having some alternative schemes 
for providing gainful employment to them.

To that end the Committee suggest that the develop
ment of plans of the concerned States, particularly 
of West Bengal, may be urgently and suitably 
reviewed so as to assess the requisite resources for 
generating adequate employment potential for these 
migrants and to devise ways and means to make these 
resources available.

They also feel that besides providing work for un
skilled migrants, Government should not overlook 
the need to provide adequate employment oppor
tunities for the skilled and educated migrants.

2(i) 9 The Committee do not consider the first two reason8
given for desertion of migrants from Camps namely, 
(i) “insistence by the migrants on the allotment of 
agricultural land which was not readily available” 
and (ti) “disinclination to do manual work" as quite 
convincing inasmuch as the migrants must be fully 
aware that desertion entails stoppage of cash doles 
and forfeiture of any right for the grant of land should 
it ever become available. They are also expected 
to realise that they shall have to eke out their living 
outside the Camps by hard manual labour.

In view of the fact that the number of desertions from 
camps is very high* the Committee recommend 
that a critical study should be made as to the causes 
of desertions from the Camps so that suitable re
medial measures may be adopted.

112



They would also stress that in the light of the study5 
suitable criteria for location of the Camps that may 
be set up in future and broad guide lines for their 
administration may inter alia be laid down.

2(ii) 7 The Committee would like the Camp authorities to
remember that the migrants are mostly in a stage of 
nervous tension and emotionally disturbed. So, seeing 
no immediate prospect, they may choose for even a 
worse future which should be guarded against.

The Committee feel that migrants desiring to leave the 
Camps should be persuaded to stay on and for this 
purpose the Camp authorities may avail of the good 
offices of Rama Krishna Mission and Bharat Sevasram 
Sangh in persuading them to continue to stay in the 
camps.

3 10 The Committee feel that if the policy of giving only
one chance to the deserters to return to the Camp3 
is to be made effective, details of families who de~ 
sert the Camps should be immediately circulated 
to the Governments of West Bengal, Assam, Tri
pura etc. to enable them to persuade the deserting 
families to return to Camps and to keep track of 
those families if they do not go back.

4 t r The Committee recommend that lists of migrants
expelled from the Camps should be suitably cir
culated to the Governments of West Bengal, Assam 
and Tripura so that those Governments may watch 
their movement and if necessary', try to keep them 
on the right track.

5 16 While the Committee appreciate the action taken b^
Government to simplify procedures and liberalise 
criteria of eligibility for issue of migration certi
ficate, they consider that appreciable percentage of 
migrants who continue to come without migration 
certificates is indicative of the genuine difficulties 
which are still being felt by the intending migrants 
in expeditiously obtaining migration certificates. 
The reasons for not being able to obtain the migra
tion certificate may well be distance from Dacca, 
illiteracy, elaborate procedures or even red-tape 
necessitating their presence in Dacca for long 
periods causing unbearable expenditure and anxiety 
in the generally insecure conditions that exist in 
East Pakistan.

They recommend that a Committee consisting truer 
alia o f the representatives of the Ministries of Ex
ternal Affairs and Rehabilitation and of the State 
Governments of Assam and West Bengal may re
view the entire system of issue of migration certi
ficates by the High Commission for India in Dacca
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*________ I_______________________________3_______________________
including the existing rules of eligibility, procedures 
and facilities and to suggest the lines on which further 
liberalisation could be done.

They would also like that Committee to consider how 
relief and rehabilitation benefits should not be denied 
to genuine and deserving migrants even though they 
may not be able to obtain the migration certificates 
because of disturbed conditions, distance, ignorance, 
etc.

6 18 The Committee note that a period of only ? days was
allowed between the announcement of the revised 
policy restricting relief and rehabilitation benefits 
to those who come with migration certificates and 
the date of enforcement of the same. This period 
was obviously too short for the news of the revised 
policy to reach the interior of Pakistan from where 
the exodus of migrants takes place. This is evident 
from the fact that of the total migrations during the 
two months following the declaration of the revised 
policy (November and December, 1964), as many 
as 35'66% were without any travel documents. 
In view of the fact that repeated assurances have 
been given in Parliament that all the migrants ar
riving after 1*1-1964 would be eligible to relief 
and rehabilitation benefits irrespective of whether 
they possessed migration certificates or not, the 
Committee feel that it was only appropriate that 
Government should have announced in Parliament 
their intention of modifying their policy before it 
was enforced. In the opinion of the Committee 
the real test of the revised policy would lie not 
in how it functions in periods of comparative calm 
as at present, but in how far it will suit conditions 
of the worst holocausts to which the minorities in 
East Pakistan are periodically exposed.

7 22 In view of the fact that the Central Government is meeting
the entire expenditure on the operation of Reception/ 
Interception Centres, the Committee recommend 
that appropriate agencies of the Central Government 
should undertake a periodical survey of those Centres 
to ensure that adequate facilities are available.

•At a very late stage, the Committee have come to learn that from 1st 
April, 1965, Government have put a ban on any migrants coming into 
India from East Pakistan without vmlid documents. In this case also, the 
Committee feel that this poLcy decision should have beenlfirst announced in 
Parliament as Parliament was in session then. T h e Committee further 
feci, that while the Government should take every step to prevent the infil
tration o f  filth columnists and saboteurs from Bast Pakistan, the policy o f  
putting a ban on migration without valid documents, will work very hard 
with the minority communities o f  East Pakistan, where conditions are yet 
ffcr from  satisfactory and secure for them and w ill deny them protection and 
•aenrity in India which they may be com pelled to seek particularly for the 
honour to d  safey o f  their w o m « M k ,
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In this context they would particularly stress the need 
for providing suitable accommodation in those Centres 
and of keeping it in a satisfactory state of repair.

8 23 The Committee fed that even though the rate of migra
tion has gone down or may further go down, there 
should be adequate lighting arrangements for pur
poses of security necessary in a border railway station. 
The Committee hope that necessary action would be 
taken by the Government in this regard.

9 24 The Committee feel that a telephone and telegraph
net work on or near the border railway stations or 
check posts would be in the interest of security. In
cidentally, it would also be of help to the migrants 
in contacting their friends and relatives in India. 
The Committee therefore recommend that govern
ment may examine the feasibility of providing telephone 
and telegraph facilities at the border railway stations 
and Reception/Interception Centres.

10 25 The Committee appreciate that at the initial stage when
articles had to be procured on an emergency basis it 
might not have been possible for Government to make 

their purchases through the usual channels such as D.G. 
S.& D. or by inviting open tenders. The Committee 
however feel that even in emergency, the Government 
should try to evolve some procedure for purchases and 
ensure that no misuse of powers and authorin’ for 
emergency purchases takes place.

11 28 In view o f the admitted rise in the price of foodstuffs
the Committee suggest that the scales of cash relief 
admissible to the migrants during their stay at the 
Reception/Interception Centres in the States and 
the commencement of, and during, their journey 
to the transit Camps may be reviewed in consultation 
with the State Governments concerned at an early 
date so that the scale of cash relief may be related to th 
minimum requirement of foodstuffs.

'Fhey would further suggest that there should be a 
arrangement for the periodic review of the scales o 
relief by a departmental committee to make sure tha 
these are sufficient to cover the prevailing prices o 
foodstuffs.

12 29 The Committee note that two of the Camps in the Mana-
group, namely, Bhanpuri and Nowgaon were closed 
down after being operated for a few months, the 
former because the State Government wanted the 
accommodation and the latter for administrative 
reasons. The Committee hope that the Capital Ex
penditures incurred on these camps to the extent o f 
Rs. 3*21 lakhs will not be allowed to go infructuous 
and that these will be utilised for some other purpose 
connected with the rehabilitation o f displaced persons.

1 2  3
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13 31 The Committee note that so far as the gross amount o f
cash doles payable to the migrant families of different 
sizes is concerned, the old scales fixed sometime in 
i960 and the new scales are identical.

The Committee have already recommended in para 28 
that a departmental committee may review periodically 
the scales of cash relief admissible to the migrants s° 
as to ensure that they are commensurate with the pre
vailing prices of foodstuffs. The departmental
committee may also review the scales of cash doles pay
able to the migrant families accommodated in the Tran
sit. Relief Camps.

14 32 The Committee recommend that payments of cash doles
should be made to the migrants in instalments regularly 
and no administrative difficulties should be allowed to 
stand in the way of disbursement of the doles in 
instalments and in time.

15 34 While the Committee appreciate the difficulties in the
supply of articles to the migrants at the initial stages 
when the procurement and movement of stores 
could not have kept pace with the rate of influx they 
do not see any justification for long delays in the supply 
of articles to migrants during recent months when the 
position has more or less stabilised. They re
commend that adequate arrangements should be made 
to ensure the supply of articles according to the pres
cribed scales within 10 days of the arrival of the mi* 
grants in the Transit Camp.

16 35 The Committee recommend that the quality of blankets
purchased may be examined by Government to see 
whether those were according to the samples previously 
approved and if any irregularities are noticed, suitable 
action may be taken to remedy them.

They would also recommend that the Government may 
consider the desirability of setting up a Central Pur
chase Committee which may ensure that, as far as pos
sible, normal procedures for purchase of articles by 
Government are followed and that the articles deli
vered are according to specifications and samples 
previously approved.

17 38 The Committee recommend that the dispersals from
Mana Group of Transit Camps should be accelerated 
so that there is no need to accommodate more than one 
family in one room resulting in overcrowding.

18 40 The Committee find that certain categories of staff have
been provided at the Mana Group of Camps at a much 
higher scale than would be permissible under the pat
tern laid down. The Committee recommend that while 
creating additional posts, due consideration should be
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given to the pattern and to the need for economy 
consistent with efficiency in the management of the 
Camps.

They also recommend that as soon as conditions in the 
Mana Camps are stabilised, steps should be taken to 
rationalise the staff structure keeping in view the fact 
that Mana Group of Camps are a transitory arrange
ment for housing the migrants until they can be dis
persed to sites of their permanent rehabilitation.

19 41 The Committee hope that the hours of supply of water
in the Mana Camp will be increased after the new pipe 
line is laid and until then the present arrangements 
regarding the hours of water supply will be phased in 
consultation with the representatives of migrants. 
The Committee also hope that in the ensuing summer 
season adequate supply of water to the migrants will 
be ensured.

20 42 The Committee recommend that the arrangements for
conservancy and sanitation in the Alana Group of 
Camps should be improved so as to prevent outbreak 
of epidemic and they feel that an adequately paved 
drainage system and provision of dust bins at suitable 
places near the residential quarters would be a distinct 
help in this regard.

In view of the fact that migrants are not accustomed to 
the mode of living in congested area, the Committee 
would further suggest that the inmates of the Camps 
should be educated in normal hygiene and sanitation 
through various publicity media and, if necessary, 
by an incentive scheme.

2 1 45 The Committee regret that no adequate arrangements
have been made for the supply of hospital diet to in
door patients. In view of the fact that patients ad
mitted in Camp hospitals generally suffer from 
diseases associated with malnutrition, the Committee 
recommend that proper arrangements should be made 
in the hospitals for providing adequate diet to the 
patients.

22 46 Now that the position in the Camps has more or less
stabilised the Committee suggest that arrangements 
should be made in the Infectious Diseases Hospital in 
the Mana Camps to segregate patients suffering from 
different kinds of infectious diseases.

23 47 1'he Committee recommend that Government should
launch a publicity campaign about family planning 
among the migrants in Camps and provide clinical 
facilities for family planning in the hospitals and dis
pensaries attached to the Camps.
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They would also suggest that State Governments may be 
approached for making similar arrangements in the 
Camps managed by them.

24 49 As almost o f the migrant families arrive in the Camps
in a poor state of health and are easily susceptible to 
diseases, the Committee recommend that emphasis 
should be laid on prevention of diseases in the Camps 
and that Government should take measures in this 
regard in all the Transit/Relief Camps with the assis
tance o f the Union Ministry of Health, State Govern
ments concerned, World Health Organisation and 
other international agencies.

25 $3 The Committee are of the view that though it may not
be worthwhile to incur sizeable expenditure on the 
creation of employment opportunities of a permanent 
nature at the Transit Centres in view of their tempo
rary existence, yet, in view of the fact that migrants 
are being kept in these camps for pretty long time, 
it is desirable to train the inmates of the Transit 
Centres in short term industrial and vocational courses 
so that better opportunities may be available to them 
for absorption in industries in the country. In this 
connection, the Committee appreciate the drawing 
up of schemes at Mana with a training capacity 01 
476 persons including 132 women, besides the job 
training facilities provided to over 100 persons by 
the existing Industrial Centre. They, however, 
feel that there is scope for further expansion of 
training facilities in the Transit Camps at Mana 
which accommodates over 14,000 new migrant 
families. The Committee would also like to sug
gest that arrangements may be made for providing 
proper training to the migrants in the Steel Plant in 
Bhilai and other industrial units as in Raigarh, Korba, 
Bilaspur etc.

26 54 The Committee find that there is considerable over
crowding in the Primary Schools in the Mana Group 
of Camps particularly at Kurud Camp. They sug
gest that the question of splitting up the existing 
schools in the Camps into smaller units may be con
sidered.

The Committee also note that there is considerable 
shortage o f teachers in all the schools in the Mana 
Group of Camps. Only 47 teachers are in position 
for a total of 3,692 students in the schools and the 
teacher-student ratio is 1179. The Committee 
recommend that suitable measures should be taken
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to attract adequate number of teachers preferably 
from among the migrants, with a view to bring the 
teacher-student ratio, as far as possible, to Madhya 
Pradesh standards.

They also recommend that, in case trained teachers 
are not available, arrangments should be made to 
get them trained by the Directorate of Education, 
Madhya Pradesh /West Bengal.

The Committee recommend that urgent steps should 
be taken by Government to procure text books and 
other stationery articles for distribution among the 
children in the schools in the Mana Group of Camps.

Government should ensure that in future students are 
supplied text books and stationery immediately after 
they are admitted into schools.

27 $6 The Committee feel that the migrants should not be
allowed to remain on doles and in a state of uncer
tainty as to their permanent rehabilitation for long 
because of its baneful effect on their morale and 
spirits. Further, they should not be allowed to feel 
that they are a drag on the society but should be 
rehabilitated as soon as possible so that they can 
stand on their feet and make useful contribution to 
the wealth of nation. In view of the fact that the 
resettlement of migrants is being tackled as a national 
problem, the Committee recommend that an asses
sment should be made urgently of the number of 
families that each State is prepared to accept and a 
programme for their speedy dispersal chalked out 
so that full advantage is taken of the offers made by 
the States.

The Committee also recommend that each State Govern
ment may be ^approached to take the optimum 
number of families in its Relief Camps for being 
rehabilitated in schemes and projects sanctioned 
for this purpose.

The Committee further suggest that* as far as possibk^ 
migrants should be settled in compact areas and in 
congenial social environments and small pockets 
of resettlement areas in far-off States may be avoided.
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The Committee hope that Government will keep 
under constant review the scope for rehabilitation 
of new migrants in the States and endeavour 
to expand the opportunities for their rehabilitation 
in the States, particularly in the northern region.

28 59 The Committee feel that even after the migrant families
are dispersed to Relief Camps in the States, their 
relief? rehabilitation and welfare continues to be the 
responsibility of the Central Government. They 
therefore suggest that the Central Government 
should keep a close watch on the operation of the 
Relief Camps in the States and see that the general 
instructions issued in regard to the facilities to be 
provided in the Camps are strictly followed, that the 
Camps are efficiently managed and that the money 
provided by the Central Government to the States 
for relief and rehabilitation of migrants is directed 
to approved ends.

29 6c W hile the Committee appreciate the efforts being made
to secure gainful employment to the migrants, they 
suggest that Government should also try to secure 
suitable employment to them in the existing irriga
tion, industrial and other developmental projects 
in the various States which are being financed by 
Government, particularly in the various Public 
Sector undertakings.

30 61 The Committee note that attempts have been made
to recruit the medical staff for the Camps mainly 
from West Bengal. They feel that efforts should 
be made to recruit or take on loan/deputation medical 
staff from other States as well. Suitable incentives 
should also be offered, if necessary.

The Committee appreciate that there may be difficulty 
in the initial stages on account of doctors not being 
conversant with the language spoken by the migrants. 
But they feel that this difficulty can be overcome 
by attaching to such doctors interpreters drawn 
from the educated inmates of the Camp who can 
explain to them the ailments of the patients.

The Committee suggest that this arrangement may be 
introduced even in respect of the non*Bengali knowing 
doctors already working in the Camps.
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31 62 The Committee are distressed to note the abnormally
high infant mortality in the Relief /Transit Camps 
and particularly the Alana Group of Camps due to 
lack of proper sanitation arrangments in the initial 
stages. They recommend that besides providing 
money to the State Governments for the provision 
of medical facilities, the Central Government should 
keep a regular watch with a view to ensure that the 
facilities provided by the State Governments in the 
Camps set up by them are adequate. In this con
nection, the Committee welcome the appointment 
of an officer from the Ministry of Health to coordi
nate medical facilities available in the Camps and 
they hope that the position regarding medical faci
lities in Camps, particularly in the States which are 
managed by the State Governments themselves, will 
further improve.

32 63 In view of the fact that the scales of subsistence allow
ance have been laid down on austerity standards and 
on the basis of controlled price of foodgrains, the 
Committee feel that it is imperative for the Govern
ment to ensure that the supplies of food-stuffs at 
fair price shops at controlled rates are available with
out interruption. In case of failure of supply at the 
fair price shops at controlled rates, it is but equitable 
that the migrants should be compensated for the 
higher price paid by them by either subsidising their 
purchases or enhancing their cash doles.

The Committee would also like to stress that adequate 
number of fair price shops should be located not 
far from the Camps.

33 6  ̂ The Committee appreciate the action taken by the
Government to create opportunities for technical and 
vocational training of new migrants and hope that 
these would be given practical shape without undue 
delay.

They also hope that Government will constantly endea
vour to expand these opportunities thereby assisting 
the migrants to stand on their own feet and at the same 
time relieving the Government of the burden of 
maintaining them for long.

34 69 The Committee recommend that State Governments
particularly of the Eastern zone, may be requested" to 
reserve a certain percentage of vacancies in the Gov- 
verament Deptcs., as well as in developmental projects 
financed by them to be filled up out o f suitable candi
dates drawn from among the new migrants.
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35 70 The Committee note that'it has taken the Govemmen
an unduly long time to take a decision on the business 
loan scheme for the new migrants submitted by the 
Maharashtra Government. They hope that in view 
of the urgency of the problem, expeditious action 
would be taken by the Government to give a definite 
shape to the scheme and to implement the same.

They would suggest that while finalising the scheme ade
quate safeguards should be provided to ensure that 
the loans are given in time and according to properly 
assessed needs and business viability so that timely 
repayment of loans may be possible. They would also 
suggest that the benefits of the scheme should also 
be made available to all the migrants arriving in India 
after 1-1-1964 irrespective of whether they are in the 
Camps operated by the Government or not.

36 71 While the Committee'welcome the measures taken to root
out indiscipline from the Camps, they suggest that 
efforts should be made to find out the causes of indis
cipline in the various Camps so that remedial action 
may be taken wherever necessary. The Com
mittee also feel it necessary to emphasise 
that in view of the fact that the migrants are 
mostly in a state of emotional and nervous instability 
a proper psychological approach would be helpful in 
enforcing discipline.

37 72 The Committee feel that a Manual of Executive Ins
tructions should be drawn up incorporating, for the 
purpose of clarity, illustrative cases in which the various 
penal provisions relating to breach of discipline in 
Camps are intended to be invoked so as to ensure 
that the powers are not used indiscriminately.

They also feel that in cases where a migrant is adjudged to 
be guilty of repeated breaches of indiscipline in the 
Camp and is consequently discharged from the 
Camp in terms of the provisions of Instruction 4 oi 
the “ Executive Instructions” , Government may on 
compassionate grounds consider the question of 
allowing the family o f the migrant to remain in the 
Permanent Liability Camp, if the family so wishes.

38 74 The Committee recommend that adequate security
arrangements may be made in the portions of Transit 
Relief Camps wh£re permanent liability families 
are accommodated so as to prevent anti-social element* 
from creating mischief in the Camp and any casei 
o f mischief reported should be vigorously investigated 
and those detected should be effectively dealt with.



123

1 2  3

39 75 I* view of the fact that unattached women and children
in Camps, are likely to fall prey to Unscrupulous 
elements, the Committee recommend that each case o f 
desertion of unattached women and children should 
be reported to the police authorities with the object o f 
ascertaining that the deserter has not been abducted 
or enticed away by anti-social elements.

40 (i) 76 The Committee are informed that all the permanent
liability families at present accommodated in the 
Transit Relief Camps require long term assistance and 
have to be maintained in Homes and Infirmaries. 
The Committee have doubts about the advisability 
of dispersing these families from Transit Camps at 
Mana to the Relief Camps in the States thereby creat
ing in some of these Camps small pockets of even less 
than 10 permanent liability families.

The Committee feel that no useful purpose would be 
served in shifting such families from the Transit 
Centres at Mana etc. to the Relief Camps in the various 
States until the permanent liability families can be 
provided permanent accommodation in homes and 
infirmaries. The Committee recommend that in 
view of the large number of permanent liability families 
at present accommodated in the Camps who have 
ultimately to be found a place in homes and infirma
ries, urgent steps should be taken in consultation 
with the Department of Social Security to draw up a 
scheme for opening adequate number of homes and 
infirmaries for permanent settllement of these 
families.

40 (ii) 76 The Committee recommend that a scheme for
permanent resettlement of unattached women and 
children among the new migrants may be drawn up 
in consulation with the Kasturba Gandhi National 
Memorial Trust and the Central Social Welfare Board 
or in the alternative the entire rehabilitation work of 
such women and children _mav be entrusted to these 
social welfare organisations.

41 76 The Committee feel that there is an imperative need
for gainful employment and training of such members 
of permanent liability families as are able to do work 
with a view to assist them in standing on their own 
feet in course of time. In this connection, the Com
mittee appreciate the opening of an art and craft 
centre at Mana where trades such as tailoring and paper- 
bag-making are being taught to the permanent lia
bility families. They are glad to note that a scheme 
to open training classes in biri- making, khcub-weaving
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pottery-were-making, paddy-hushing (dhan kutai), 
edible-oil-crushing, soap-making and hand-paper-mak- 
ing is under way. The Committee recommend that 
adequate arrangements should be made for technical 
and vocational training of permanent liability families 
in such of the Transit/Relief Camps as have a fair 
concentration of such families.

The hope that the various training scheme for the per* 
manent liability families in Mana Camp would be 
implemented without delay. The Committee also 
recommend that similar schemes should be drawn up 
for other centrally administered Camps and that 
State Governments should be requested to draw up 
similar schemes for the Relief Camps in their States.

42 80 The Committee understand that it would take about 6
months to compile complete information regarding oc
cupations followed in East Pakistan in respect of all 
the families in the Camps, which on 2-1-1965 numbered 
the 66,713.

While appreciating the necessity of collection of 
full data in regard to the occupations followed by the 
new migrants while in East Pakistan, the Com
mittee feel that rehabilitation plans may not always 
correspond to the previous occupations of migrants 
but may have to be conditioned by the opportunities 
and facilities available in the country. The Committee, 
therefore, ̂  recommend that without waiting for the 
occupation-wise classification of all the new migrants 
Government should proceed with the collection of data 
regarding rehabilitation opportunities and facilities 
available in the country so that rehabilitation schemes 
may be framed accordingly.

43 82 The Committee recommend that the progress of recording
of particulars of in the revised forms termed 4 Relief 
Eligibility Certificate’ and screening may be periodi
cally reviewed to ensure that the work is completed 
as per schedule. They trust that the recording of 
particulars and screening of migrant families is now 
being done promptly as soon as the families arrive 
at the reception/interception centres and that the 
work is not being allowed to fall into arrears. They 
also hope that there would be gradual reducion in 
administrative staff recruited for screening purposes, 
once the backlog o f screening work is cleared.
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44 85 The Committee are glad that Government have launched
a scheme for organising the ‘Ra&htriya Vikas Dal’ with 
a view to make disciplined, self-reliant workers 
and useful citizens out of persons who are at present 
completely down and out, and whom an idle life on 
Government doles is fast tending to demoralise. 
They hope that the Assam and Tripura units will be 
organised without delay. They further hope that the 
scheme which is now being launched on a pilot basis 
with one unit each at Mana, Assam and Tripura will, 
as its efficiency is tested, be more extensively organised 
to cover larger number of young migrants.

45 87 The Committee understand that most of the land offered
by the State Governments so far consists of 
forests and would have to be reclaimed before 
it can be utilised for the resettlement of migrants. 
Arrangements for soil survey of land offered by 
the States are being made by the State Governments 
themselves.

In Dandakaranya, extensive areas of land in the Konda- 
gaon Zone were denuded of forest wealth without pro
per soil test and it was found later that they were 
either unfit or sub-marginal for agricultural purposes. 
The Committee hope that similar mistakes would 
not he repeated, and before reclaiming land offered by 
the States, proper soil testing will be done.

46 87 The Committee fed that the soil survey organisations of
the State Governments may not be adequate and pro
perly equipped to cope with the survey work at the 
scale and speed necessary for the "reclamation program
me. They would suggest that the assistance of the 
Unioo Soil Survey organisation and laboratories under 
it may be made available to the States to carry out 
expeditiously the soil survey of the land offered be
fore reclamation operations are started.

47 89 While examining the performance of the reclamation
organisation of the Dandakaranya Development Au
thority, the Committee found that a large percentage of 
tractors possessed by the Dandakaranya Development 
Authority remained idle and that there was hardly any 
occasion to work them in more than one shift. The 
main reason given to the Committee for not utilising 
the tractors fully was that releases of land were nei
ther enough nor timely. The Committee would, 
therefore, like to caution that before procuring addi
tional machinery for reclamation, it should be ensured 
that there is enough work-load to justify the addi
tional expenditure.
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48 92 The Committee suggest that the economics of the scheme
for establishing State Farms should be properly 
worked out before it is given a practical shape. The 
Committee have no doubt that Government would 
put to good use the experience gained and the short
comings and failures noticed in the working of the 
State Farms at Suratgarh and Jetsar in Rajasthan.

49 92 The Committee suggest that the possibility of introducing
co-operative farming or at least service-cooperatives 
where large blocks of agricultural lands are available 
may be examined.

50 93 The Committee feel that in any comprehensive plan for
rehabilitation, an important role has to be assigned to 
industrial schcmes inasmuch as agriculture cannot 
absorb the bulk of the migrants. The Committee 
find that of the schemes sanctioned so far, industrial 
and other non-agricultural schemes constitute only a 
small part. The Committee would urge that greater 
emphasis should be placed on industrial and non- 
agricultural schemes than has hitherto been done so 
that the pace of rehabilitation may be stepped up. 
The Committee also suggest that Government may 
consider the question of setting up industrial co
operative for the benefit of migrants.

51 94 The Committee note that the total investment made in
the industrial and other non-agricultural schemes 
would be only Rs. 32 64 lakhs. The Committee 
consiJer that as the problem of unemployment 
amongst migrants is acute, it is but necessary that 
more such schemes as are labour intensive and are 
expected to be successful should be evolved to create 
sizeable employment for new migrants.

5a 95 The Committee recommend that the question of mov
ing of some migrant families outside Assam for rehabi
litation in other States/Territories may be reviewed 
from time to time and such of the migrant families 
as cannot be rehabilitated in Assam may be dispersed 
early to sites where they arc to be eventually rehabili
tated.

53 95 The Committee suggest that while drawing up plan8
for rehabilitation of migrant tribal families, every effort 
should be made to put them in compact areas so 
as to enable them to retain their identity and culture. 
In this context, the Committee also suggest that the 
question of resettling Buddhist migrants from the 
Chittagong Hill Districts in suitable and compact 
areas, preferably in NEFA, Tripura and Assam 
may be considered.
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54 97 The Committee recommend that information in regard
to cases of migrant families who have arrived in Assam, 
Tripura and West Bengal after exchanging their pro
perties should be compiled. The Committee also 
recommend that either these families should be trea
ted at par with other local agriculturist families as 
regards the grant of agricultural loans and other fa
cilities or, if it is not possible to do so for any reason, 
they should be treated as new migrants entitled to 
the normal rehabilitation benefits.

55 98 The Committee have been informed that there is a pro
posal to resettle 1000 families in NEFA area and 
for that purpose some families are accommodated i n 
the Ledo Camps which is situated near the NEFA 
area. Alore such Transit Camps are being opened 
near NEFA.

The Committee suggest that besides the schemes for 
resettlement of these migrants on agriculture, the possi
bility of resettling them in forest-based industries 
in the NEFA area may also be examined.

56 99 The Committee feel that there is considerable scope
for rehabilitating the new migrants in the Andaman 
and Nicobar Islands. They suggest that the possibi
lity of reclaiming forest land in Andamans and Nicobar 
Islands and other Union Territories for resettlement 
of new migrants from East Pakistan may also be ex
plored by the Government and proper steps be 
taken for framing rehabilitation schemes in those 
places.

57 100 The Committee feel that the possibilities that the Rehabi
litation Industries Corporation can offer in creating 
employment potential for the migrants have not so 
far been properly explored. The Committee are of 
the view that the Corporation can play a big role in re
habilitating the new migrants and suggest that its ac
tivities should be suitably expanded so as to create 
adequate employment potential for a sizeable number 
of new migrants.

The Committee further suggest that the Rehabilitation 
Industries Corporation should try to set up small and 
rural industries which may gradually be handed over 
to the migrants and that the industrial loan scheme 
of the Corporation should be properly planned and



1*8

adequate safeguards made therein to ensure that the 
industries set up with the help of loans obtained from 
the Corporation actually employ migrants.

$8 101 The Committee feel that there are ample opportunities
for resettling new migrant fishermen families on in
land, estuarine and sea-water fisheries particularly 
around the Andamans and Nicobar Islands. The 
Committee would impress on the Government the 
need for finalising the schemes regarding training and 
employment of fishermen at an early date.

59 102 The maintenance of tens of thousands of families in
Camps and planning for their rehabilitation involves 
a complex human problem of great magnitude. While 
the Committee are gratified that on the whole they will 
to help these helpless victims of destiny has not been 
wanting and neither money nor effort has been grudged 
in the attempt, they feel that those in charge of Camps 
and rehabilitation programmes would do well always 
to bear in mind that they are dealing with a vast 
number of nerve-shaken and emotionally disturbed 
people who have undergone agonising experienced and 
have lost all their meagre earthly possessions and often 
their near and dear ones also.



APPENDIX XV
Analysis of recommendations in the Report

I. Classification of Recommendations :

A. Recommendations for improving the Organisation and working:
S. Nos. 2, 3, 4 , 5 , 7 , 8, 9, 10, 11 , 13 ,14, 15, 17 , 19, 20, 2 1, 22, 23,

24, 25, 26, 28, 30, 31, 35, 36, 37, 38, 39, 40, 42, 44, 46, 50, 5 1 ,
53> 54> 55> 56> 57> and 59.

B. Recommendations for effecting economy :
S. Nos. 12, 16, 18, 43, 45, 47 and 48.

C. Miscellaneous Recommendations:
S. Nos. 1, 6 , 27, 29, 32, 33, 34, 4 1 , 49 and 52.

II. Analysis of more important recommendations directed towards
economy :

S. No. as 
per Summary of
Recommendations Particulars
(AppenJix XIV)

16 Government may consider the desirability of setting up
a Central Purchase Committee to ensure that the nor
mal procedures for purchase of articles by Government 
are followed and the articles delivered are according to 
specifications and samples previously approved.

18 While creating additional posts for the Mana Group of
Camps, due consideration should be given to the pat
tern of staff laid down by Government for the proper 
maintenance of a Camp. Also when conditions in 
the Mana Camps are established, steps should be taken 
to rationalise the staff structure there.

43 There should be a gradual reduction in the administra
tive staff recruited for screening purposes, once the 
backlog of screening work is cleared.

45 Proper soil testing should be done before reclaiming the
land offered by the States.

48 Fhe economics of the scheme for establishing State Farms
should be properly worked out before the scheme is 
given a practical shape.
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